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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, u'authorised 
by the Committee, do present on their behalf this 64th Report of the' 
Committee on Sub-para 1.12(d) of Para 1 of the Advance Report ef 
the Comptroller and Auditor General of India for the year 1982-83, 
Union Government (Railways) regarding coal and coke movements. 

2. The Advance Report of the Comptroller and Auditor  General 
of India for the year 1982-83, Union Government (Railways) was 
laid on the Table of the House on 24 February, 19M. 

3. In this Report the Committee have observed that Railways 
have taken on hand two-fold programme to ensure. uninterrupted 
movement of coal to the consuming centres. First, action has been 
taken to improve the line capacity on the important coal earrying 
routes. For this, works having estimated cost of more than Rs. 400 
crores are stated to be in progress. Secondly, Railways have intro-
duced BOXN wagons which are shorter in length but have the same 
carryin'g capacity as the BOX wagons, hence more coal can be carned 
in each rake of standard length. Total investment of BOXN wagons 
is likely to be Rs. 429 crores. While appreciating these measures the 
Committee have desired to be informed whether these are adequate 
to meet the ~  of rail transport of coal. 

4. The Committee have been given to understand that a test weigh..: 'I, 
ment of 1.18 lakh wagons loaded in different coal fields of Eastern ' 
and Sou,th Eastern Railways, in September 1985, had revealed that 
only 21.12 per cent of the wagons were correctly loaded whereas 81.49 
per cent wagons were overloaded and 41.39 per cent wagons were 
underloaded. The extent of overloading in respect· of BOX wagons 
ranged from 9 per cent to 27 per cent and in respect' of 4 wheelers-' 
from 6 per cent to 33 per cent of the carrying capacity. As regards 
underloading of wagons, there have been complaints from the con,. 
sumers that there is shortage of coal to the tune of 13 to 16 per cent 
of the carryin'g capacity. The fact that only 21.12 per cent wagons 
were found correctly loaded, in the test check, indicates nothtng'but 
failure on the part of the consignors as well as the Railway staff to . 
exercise proper supervision to ensure correct loading operations 
"To say the least, the supervision needs to be tightened" the Com-
mittee have observed. . 

(v) 
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5. The Committee have pointed out that Coal India Ltd. and Rail-
waya have tried to shift the responsibility of proper loading of 
wagons on each, other. According to the Coal India Ltd., the weigh-
ment responsibility at the point of loading is that of Railways as RRs 
are issUed by the Railway staff and even the weigh bridges owned 
by the collieries are manned by the Railway staff. On the other· 
hand, the Railways have contended that it is the responsibility of the 
collieries to load correct quantity of coal. The Committee have point- . 
eel out that neither Railways nor Coal India Ltd. can absolve them-
selves from the responsibility of ensuring proper loading of wagons. 
Over-loading of wagons is not only a safety hazard but also a leak-
age of revenue whereas under-Ioadin'g of wagons is clear malpractice. 
In any case, it is essential to ensure that the wagons are correctly 
loaded. 

e. The Committee have been informed that in the meetings held 
on 31 January, 1986 and 15 February, 1986 between the Union Energy 
Minister and the representatives of Coal India Ltd., State Electricity 
Board, Departments of Railways, Power and Coal, a decision was 
taken that Coal India Ltd. should provide weighbridges on a crash 
programme basis iIi the identified mines where no weighment is being 
done' at present. The Committee have desired to be apprised whether 
Coal India Ltd. have now planned a time bound programme in this 
Rg8J'd 

7. The' Committee have noted from the Paragraph 5 of the Report 
'Of the C&AG of India for the year 1980-81, Union Government (Rail-
ways) regarding utilisation of weighbridges that there is considerable 
Ihortage of wei'ghbridges with the Railways. According to this 
Audit Para there were 6,685 booking stations on the Indian Railways, 
ltut the number of weighbridges available for weighment of wagon 
load consignments was only 426, The Committee have, therefore, 
desired that Railways should acquire more weighbridges and instal 
them at the goods-booking stations yards etc. While appreciating 
the diftlculttes experienced by the Railways in operating more static 
weighbrldges, the Committee have desired them to develop and 
acquire modem in-motion weighbridges permittin'g weighment of 
wagons without impeding free slow of traffic. 

8. The Committee have considered that apart from underloading 
at the collieries, the pilferage en-route is the other major caUBe for 
shortage of coal at the consumer's end. According to Railways the 
pilferage en-route is mainly due to the fact that in some regions trains 
are stopped and the coal from the wagons is looted. The Committee, 
while depreciating such a situation, have recommerided that such 



(vii) 

vulnerable zones should be properly guarded and .proper law anel, 
order situation should be ensured in cooperation with the State Gov-
ernment concerned at the highest level. The Committee have con-
Midered increasing pilferage of coal nothing but a serious loss to the 
~  and the bonafide consumers and they have stressed. for 
the urgent need to eliminate this. Such pUferages could be contained 
to a large extent if surprise checks are conducted quite often at the 
marshalling yards, transhipment points and  the important junctions 
and the deterrent action is taken against all those found indulging 
in it. The Committee have further recommended that coal should 
be moved as far as possible in block rakes and the transit time for 
the same should also be minimised by having the minimum possible 
stoppages. Duration of stoppages wherever necessary should also be 
minimised. These measures should be enforced more' vigorously in 
Central, Eastern, South Eastern and Western Railways where coal· 
losses are stated to have gone up steeply. Respective State Govem-
ments must be closely involved in ensuring the safe transit of coal 
through their areas. 

9. The Committee have found that the total amount ot compensa-
tion paid on coal traffic has increased gradually from Rs. 1.65 crores 
in 1977-78 to Rs. 10.24 crores in 1984-85. Likewise the percentage of 
~  of compensation paid to the coal freight earnings has also 
increased gradually from 0.57 per cent to 0.95 per cent ~ the 
same periqd. Total amount of compensation claims paid by the Rail-
ways mainly account for cases of non-delivery of full wagon loads 
to the consignees. The approximate number of wagons diverted on 
seven Zonal Railways (excluding' North-Eastern and North-East 
Frontier) during 1983-84 was 1,01,608 and that during 1984-85 wu 
1,10,198.. In the opinion of the Committee the Railways should make 
eftorts to minimise the diversion of wagons by more stringent plan-
ning and coordination with Department ot Coal and consumers. 

t 10. The Committee have been informed by the various consumers 
r that the coal wagons contain not only coal but a sizeable quantity 
'," ot stone, shale, etc. The Committee were unhappy to note that the 
~  were made to pay tor not only the cost of stones by 
"eight but also for its transportation thousands ot kilometres. The 
~ Committee, therefore, asked the Department of Coal to mitJgate such 
r a situation. They were informed that washing the coal could be the 

tSOlution of this problem. But it was a costly proposition. This plea 
does not appear to be appropriate at this stage as the Committee hal 
" uggested only preliminary screenin'g to avoid stones etc. The Com-
tnittee have failed to understand Wh,y screening (not washing) ot coal 
pould not be done at the collieries to Insure that such extraneous 
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matters were screened out. The Committee have considered that the 
cost of screening should not be a matter of dispute between the 
C'Onsumers and the suppliers as the screening of stones etc. has to be 
done after receipt of the coal at the consuming end. Therefore, 
screening cost has, in any event, to be incurred. The Committee 
have desired that some methodology must be evolved at all the rol-
lieries to segregate the extraneous matters from the coal before its 
loading. 

11. The Public Accounts Committee (1985-86) examined this para-
graph at their sitting held on 30 October, 1986. The Public Accounts 
Committee (1986-87) considered and finalised this Report at their sit-
ting held on 12 November, H186. The Minutes of the sittings form 
Part II· of the Report. 

12. For reference, facility and convenience, the observations and 
recommendations of the Committee have been printed in thick type 
in the body of the Report and have also been reproduced in a conso-
lidated form in Appendix to the Report. 

13. The Committee would like to express their thanks t'O the 
officers of the. Ministry of Transport (Department of Railways) and 
the Department of coal for the cooperation extended by them in 

giving information to the Committee. 

14. The Committee also place on record their appreciation of the 
assistance rendeJ,"ed to them in the matter by the office of the Com-
ptroller and Auditor General of India. 

NEW DELHI; 

17 November .. 1986 
----_. _._'-' ~ ---.:...----
26 Kartika 1908 (Saka) 

E. AYYAPU REDDY, 

Chairman, 

Public Accounts Committee. 

eNot printed. One Cyc10styled copy laid on the Table of the House 
and five copies placed in Parliament 'Library. 



COAL AND COKE MOVEMENTS 

Audit Paragraph 
The claims paid (Rs. 3.85 erores) in 1981-82 were mainly for non· 

delivery of full wagon loads of public coal diverted to Power Houses 
and RailWay Locosheds after ascertaining proof of delivery. Owing 
to the failure of the Operating Department in planning the moye-
ment of coal rakes according to the coal linkage programme, number 
of diversions of public coal wagons increased from 2795 in 1977-78 
to 6410 in 1981-82. : 

2. Transit losses of coal had also been on the increase between 
1977-78 and 1981-82 due to failure of the Commercial Department to 
ensure correct weighment and of the RPF to control theft in Railway 
yards, locosheds, etc. 

3. The transit l'Oss due to pilferage etc., of loco coal (carried for 
railways own consumption) was assessed by the Railways as 2.33 per 
cent (2.65 lakh tonnes) in 1977-78 and 4.85 per cent (5.08 lakh tonnes) 
in 1981-82. The loss of coal in transit carried for public had increased 
more or less in the same proporti'On from 16.1 lakh tonnes in 1977-78 
to 39.911akh tonnes in 1981-82. The extent of this loss to the public 
needs to be arrested. 

[Sub-para 1.12 (d) of para 1 of Advance Report of the C&AG of 
India for the year 1982·83.. Union Government (RaUways)] 

Pr.oduction 01 coal 

4. Coal is produced by the foll'Owing companies: 

A. Ptlb1ic Seetor 

Coal India Ltd. 

Singareni Collieries Co. Ltd. 

Indian Iron and Steel Co. Ltd. 

Damodar Valley Corporation 

B. Private Sector 

Tata Iron and Steel Co. Ltd. 

GraDd Total 

Production in million tonnea 
1984-85 (Provisional) 

130'84 
12'33 
0'55 

0'12 

141'43 



S. Coal India Ltd. is a holding company, which has following four 
subsidiary companies producing coal: 

1. Eastern Coal fields Ltd. (ECL) 

2. Bharat Coking Coal Ltd. (BCCL) 

3. Central Coal fields Ltd. (eCL) 

4. Western Coal fields Ltd. (WGL) 

6. In addition there are a few collieries in the North-Eastern 
Region which are directly under Coal India Ltd. According to the 
Deptt. of Coal, the Company-wise coal production of  Coal India Ltd. 
for the years 1981-82 to 1984-85 ia as under: 

. (Figs. in million tonnes) J j 

--------_._-------------------
CIL E.C.L. D.C.C.L. C.C.I. w.e.I. NEC 

~ 

19M-85 

1913-14 

1 82-83 

1981-82 

1984-85 

1983-84 

1982-83 . 

1981-82 .I 

1984-85 

1983-84 

1982-83 

1981-821 ' 

32'43 

32'38 

34'25 

33'11 

I'SO 17'04 13'21 

1'51 17'51 12'5& 

1'63 19'64 11'95 

1'91 18'93 10'85 

98'40 21'62 
~  

89'03 21' 36 

80'42 21'05 

75'83 21'05 

25,81 

24'17 

21'06 

19,26 

130,83  23,12 21'84 39,02 

121'41 22'87  21'63 36'75 

114'67 22'68 24'00 33'01 

108' 94 23' 55 23' 02 30,11 

0,68 

0'78 

1'03 

1'42 

45'37 

38'58 

33'24 

30'14 

46'05 

39'36 

34'27 

31'56 

0'80 

0'80 

0'71 

0'70 

0,80 .-0'80 
0'71 

0'70 

7. Four major sectors, viz" Steel Plants, Power Houses, Rail-
ways and Cement Plants, currently account for about 75 per cent 
of the total coal consumption in the country, the Power Sector 
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having a very hiah growth rate. Balance 25 per cent of the coal 
is consumed by a larae variety of about 20,000 and odd medium 
and small industries, such as Textiles, Tea,. Chemicals, Foundaries, 
Fertilizerll, Glass, Potteries, Refractories, etc.," these large and di-
trerse groups of consumers, producing widely varying-products, and 
having equally widely varying requirements in respect of grade. 
and size of coal that they need. Besides, there are a large number 
of brick-burners and finally the domestic users of coal in the 
form of soft coke. 

8. & regards the distribution of coal to the various consumers, 
the Department of Coal have explained the position inteT ClZia ia 
a note as under: 

"Since 1967, except for coking coal used for metallurgical 
\ purposes, there is no statutory control on the distribu-
tion of coal. However, as a substantial pOrtion of the 
coal is despatched to the consumers" through the· rail-

I ways the actual supplies continue to be regulated, even 
after decontrol, under a system of spOnSorship in re-
gard to allotment of wagons by "the Railways. The coal 

I produced in Singareni is howe\rer not distributed "under 

• 

this system. The sponsorship system has been pex:sisted 
with so that the available transport capacity is utilised 

I equitably, according to certain laid d,oWn priorities 
among the different categtlries of coal consumers end. 
Unrestricted sale of coal could not also be resorted to 

I Oil "account of the demand exceeding SUpply ~  coal 
particularly of superior grades from the Raniganj Coal· 
field . 

• • • • • 
The complexity and magnitud& of the problem of transpor-
tation for coal distribution is reflected by (1) heavy 
concentration of coal deposits and wide dispersal of con-
sumers" (it) wide . diversity in physical and chemical 
characteristics of coal, (iii) multiplicity of consumers 
and wide variety of their products, sizes, procesaea 
and burning equipments and (tv) heavy quantity of 
over 115 million tonnes of coal and coke involved. 

Rail tT'4nsp01't .. ' 
Three major elements constitute the ~ of the system of 
coal distribution. by "rail even after lifting ot statutory 
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control on distribution, except for coking coal, viz. (a) 
the system of priorities of industries, (b).the system of 
sponsorship, and (c) the Rationalisation Rules of tbe 
Railways." 

(a) System of priorities of industries 

The system of priorities for different coal consuming indu-
stries was evolved in 1945, in terms of which important 
consumers like Defence, Railways, Steel Plants, Power 
Houses, Cement Plants, etc., were given a higher prio-
rity, while other industries were placed lower down in 
the list according to their relative importance. The ob-
jective was to ensure that· in the event of shortage of 
either coal Or rail transport Or both the higher priority 
consumers received their requirements preferentially. 
Even after lifting of control, all despatches of coal by 
rail are governed by the Preferential Traffic Schedule 
issued by the Railways under Section 27 (A) of the 
Indian Railways Act. Under the Preferential Traffic 
Schedule. the Railways lay down certain commodity 
quotas from time to time over certain types of coal 
andlor in accordance with the programmes and move-
ments sponsored by the different Sponsoring Authori-
ties and as accepted by the Railway Administration. 
After meeting the full recommended requirements of 
important I high priority consumers, other consumers 
of lower priority get allotments of wagons on the basis 
of residual availability. 

(b) System of Spomorship 

In terms of this system, the requirement of every consumer 
of coal is required to be sponsored or recommended by 
the Govt. within ceilings prescribed by the Railways. 
All the industries have been divided into two categories 
i.e. (i) Centrally sponsored industries, and (if) State 
sponsored iDdustries. The Central and the State Gov-
ernments have nominated various agencies to sponsor 
the demands for different groups of industries controll-
ed by them. The industries in the core sector, 
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e.g. Steel, Power Houses. Defence, Railways and certain other 
important major industries have been placed under "Central prio-
rities", while the small scale industries, brick burners, domestic 
consumption, etc. are placed under the "State priorities". Such 
sponsorships for non-core sector industries are to be made within 
the upper ceilini limits fixed by the Railways from time to time. 

(c) The Rationalisation Ru.les of the Railways 

The scheme for rationalisation of rail traffic was formulated and 
introduced by the Coal Controller in 1953 in consultation with the 
Ministry of Railways. The scheme broadly indicates as to which 
parts of the country may be served by which coalfields. This 
scheme of rationalisation took into account the line and junction 
capacities on different sections of the Railway system, the quantum 
of production in different coalfields, the level of consumption in 
different States and the need for optimal utilisation of the available 
transport facilities. The primary considerations were to avoid cross 
movements of coal and to minimise the haulage distance as far as 
possible. Movement in deviation of Rationalisation Rules, is, how-
ever, permitted wherever so warranted on grounds of qualitative 
requirements of the consumers etc. For instance, if a consumer 
requires Soft Coke, it has to be moved from Bengal/Bihar irrespec-
tive of the Rationalisation Rules. Similar is the case with hard 
coke and coking coal and high volatile; high grade non-coking coal, 
which are only available in the Bengal/Bihar fields. 

The system of sponsorship, the scheme of priorities and the 
Rationalisation Rules of the Railways thus form the core of the 
system of distribution of coal under statutory control and all these 
. three features have been retained even when there is no statutory 
control on distribution of non-coking coal and ·coke, and thus an 
element of indirect control on distribution does continue. 

Present system of coal distribu.tion 

The present system of coal distribution in the case of the major 
Centrally sponsored industries, e.g. Steel Plants, Railways, Power 
Houses, Cement Plants, Defence, etc. is the. simplest and is some-
what different from the smalle.r industries. The system in case of 
bri.ck-burning coal and Soft Coke is again somewhat different as 
the State Government determine the quantities as well as the 
.' ~ through whom BRK coal and soft coke can be 
. imported 'to different destinations in thE!' States. 
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One of the functions of Coal India is to establish broad linkales. 
of consumers to Coalfields/Collieries against their demand, which 
has now become essential for evolving· a rationalised marketing 
system for effecting regular supplies by different modes of tranaport 
to consumers all over the country. This system in the case of major 
Centrally sponsored indUstries is detailed below:-

, Steel PZantslWaaheries: Coking coal is used by the Steel Plants 
and Washeries, distribution of which is under statutory Control 
and the allocations made by the Coal Controller. 

~ The demand for the Railways is sponsored by the 
Railways themselves and the monthly programme is drawn up by 
the Chief Mining Adviser, Railway Board in consultation with the 
Coal C ~ 

Power Houses and Cement· P14nt6: A standing Linkage Com-
mittee set up by the Govt. of India eo-ordinates the linkagE' in terms 
of quantity, quality and source of supply for Power Stations and 
Cement Plants. 

lHfence Department: The requirements of the Defence Deptt. 
il programmed by the Defence Department itself. .  ,  ' 

E:cport: Export of coal is channelled through the Minerals and 
Metals Trading Corporation of India. Any programme for export 
of coking coal however, requires the sanction of the Coal Con-
troller. 

Linkage fOr Mfti-COf't 3ectOf' ecm.sum.e1"S 

Eaeh individual coal I coke dOnsuming unit I industry is p!'ovided 
a specifie linkage by Coal India for its monthly requirement. The 
source of supply and mode of transport are both indicated at the 
time of linkage. The requirements of seasonal industrial consumers, 
like-tea, sugar, etc., i15 also linked. However, certain group of con-
sumers, like brick-burners, very ~  and petty individual con-
sumers, depot holders and traders are not provided any lInkage. 
Tht" requirements of these consumers are made OUt through different 
State Agencies. 

Programme, and Allotment, fOr rail movement: On the basis 
of their. ~  sponsored by the Sponsoring. ~  tbe CQB-
lumers obtain· consent from the supplying companies for despatch 
of coal by ratl· and approach the Railways for IIDctlGn elf their 



7 
programmes for movement by rail. Railways issue sanctions bued 
on Central I State sponsorships. Coal India submits specific day-to-
day offers to the Railways for movement of coal in rakes to con-
sumers as well as to the Stockyards of Coal India" opened at impor-
tant consuming centres of difterent States. For piecemeal ~ 

ment of coal, indent" are placed by the collieries to the Railways 
for allotment and supply of wagons. Allotment of wagons in favour 
of individual consumers is made' by the Railways on a day-to-day 
basis and supply of wagons are made by the Railways. There are 
usually variations between offers and allotments as also between 
allotments and supplies." 

9:· As regards the distribution of coal from Singareni Coal fteld, 
the Department of Coal stated in a note as under: 

liThe distribution of coal produced in the mines of Singareni 
is not regulated under the sponsorship s)"!tem. There 
are of course certain parallels to the distribution under 
the sponsorship system inasmuch as the coal require-
ments and linkages for the sectors of power and cement 
are determined by the Standing Linkage Committee 
(SLC) as in the cue of CIL; and the supplies are pro-
grammed by SCCL accordingly for the thermal stations 
and cement plants. SCCL takes note of recommendations 
given by certain sponsoring authorities in regard to the 
requirements of other industrial consumers. Certain 
small consumers also place their demand directly with: 
SCCL. SCCL has also a system of verifying the demands 
through its own technical personnel who inspect the units 
requiring coal. T ~ into account the demand of the 
various consumel"S ·and ·the availability of coal ~~  

draw!! up a monthlv bulk programme for meeting thp 
coal requirements of the tonsumers by rail and road 
separately. In the case of coal to be despatched by rail, 
instead of submission of day-to-day indents or offers, a 
loading programme is drawn up for each loading point 
for the whole month, date-wise, and transmitted to the 
Railway". Thus, there are two monthly programmes,' 
tallying with each other. one showing the consumer wise 
supply programme and the" other the loading programme 
from the different collieries for supply to the consumers. 
Although day-ta-day indents for wagons are not placed 
by SCCL. SCCL informs Railways of the likely variations 
which may actually occur, with reference to the date-wile 
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programme submitted for the month,Oll e,ecount()ftactors 
such as lesser availability of coal ,than anticipated, 
and  the Railways regulate the actutid ,supp)y of wagons 
at the sidings accordingly, deviating if necess:u-y from 
the original programme to the extent feasible. 

No consumerwise allotment is done in respect of Singareni 
coal at the time of supply of wagons. After the wagons 
have been loaeled, they are drawn out and brought to the 
station where rakes are formed for despatch to di,fferent 
consumers. At this stage the assignment to dift'erent 
consumers is made as per directions given by eFTS, 
Southern Central Railways, Hyderabad. Since SCCL pro-
duces only one grade of coal, this does not create any pro-
blem and the coal can be consigned, consumerwise, after 
rakes had been formed. at the stations in accordance with 

I the monthly programme drawn up earlier. In the case 
of shortfalls in availability to meet the full demand of 
the consumers., broadly the same order of priorities as 
in the case of CIL is followed with preference being 

I given to power houses of loco coal and cement plants." 

10. Railways constitute by for the most important means of 
transport of coal currently accounting for about 68 per ,cent of the 
movement, as this is the cheapest and easiest mode of tnansport for 
this bulk commodity over the long distance involved. ~  consti-
tutes about 40 per cent of the revenue earning tonnage!carried by 
the Railways and about 30 per cent of the total goods earnings. 

11. The other means of transportation of coal' are road, arial 
ropeways, conveyors, private railway system. Road movement now 
constitute about 20 per· cent and the balance coal is mo.ved by other 
means. The transportation of coal marketed by Coal India by 
different modes of transportation during 1980-81 and 1984-83 (in 
percentage) is indicated below: I 

Year 

1981-82 

1984-85 

Rail 

63% 

68% 

Road 

29"/0 

20 % 

Other means 

8"/0 

12"/0 

~

12. In terms of National Transport Policy Corrtmittee report, 
movement of coal beyond '300 kms. by road is not economical from 
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energy consumption angle. When enquired by the Committee about 
the steps taken to minimise such movements, the Department of 
.Railways (Railway Board) inter alia stated in a ~ as under: 

"The NTPC have observed· that 'movement of commouities 
are generally economical by road for' shorter . distances 
upto 300-350 kms., and beyond this range, cost advan-
tage lies with Railways'. I· 

The ~  fully 'realise the importance of movement of 
coal and" therefore, attach high· priority to its movement 
by rail. Rail movement of coal increased from about 
78 mt. in 1980-81 to about 102 mt. in 1984-85, an increase 
of over 34 per cent. 

,In the Seventh Plan, adequate provision has been made for 
movement of. coal' by rail. The freight traffic target of 
340 mt. for the terminal ~  of the Seventh Plan in-
cludes 152 mt. of coal. 

The Railways hllve already requested Coal India that no long 
distance, bulk movement of coal should take place, by' 
road' as Railways can move it without any problem." 

1a. As regards the steps taken to step up the capacity for move-
:.ment of coal by rail, the Department of Railways (Railway Board) 
:have explained in a note as under: 

"Since the important routes on which coal carrying traw 
, move are already saturated or are near saturation, the 
Railways have taken on hand two-fold pogramme to 
ensure that movement of coal to the consuming centres 
remain uninterrupted. Firstly, action has·been taken t9 
improve the line capacity on the important coal carrying 
Toutes. At present, works having a total estimated cost 
of more than Rs. 400 crores are in progress. Secondly, . 
, Railways have introduced BOXN wagons which are a 
modified and improved version of the earlier BOX wagon. 
These BOXN wagons are shorter in length.. but have the 
same carrying capacity as the earlier BOX wagons, with 
the result that more number of BOXN wagons and hence, 
more coal can be carried in each rake of standard length. 
Till 1984-85, about 3500 BOXN wagons have been added 
to the fleet. In 1985-86, another 1800 BC1XN wagons have 
been planned to be acquired. Depending on the Railways 
financial position, and allocation. of more funds from the 

~  LS-2. 
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Planning Commission, there is likelihood of the acquisi-
tion programme of 1985-86 being stepped up by another 
2500 BOXN wagons approximately. Each BOX 'N' wagon. 
costs Rs. 5.5 lakhs. Thus total investment of BOX 'N' 
wagons will roughly come to Rs. 429 crores." 

14. When enquired about the question of availability of wagoni 
for movement of coal vis a vis demand for wagons by the collieries, 
the Department of Railways (Railway Board) furnishe·d the follow-
ing details in this regaro: 

(In ,.",u 0/ dDily aveTGle 4 wheeler8) 

1982-S3 1983-84 1984-85 1985-86 
. (upto 
Sept.) 

t. Loadinl TIlJ'IO' 11700 1'2830 13000 1322S; 

2. Tarset for offer (+ 15% ofloading 
taraet)· • •. .  • 1345S  1475S 14950 I S21()O 

3. Actual offer . 12404 13383 13671 13862 

4. E&cti.c Offer (Less 15% or Actual 
Offer). .  .  .  . 10543 11375 11620 11783· 

S. Supply 12547 13321 13097 14087 

6. Loading 11011 11641 11817 12466-

7. Percentase of loadina to effective olor 
(6 to 4) 

104'4 102'3  101'7 105' s: 

8. perCentar. of supply to actual offer 
lot· 2 (S to 3. •  •  •  • 99-S 95·8 101'6 

,. LeftBchind 1423 1448 1098 1459 

10. ~  113 232 182 162 

It will be observed from. the above that the supply of wagons· 
has been adequate and have progressively improved" 

15. A question (USQ No. 3335 answered on 10-12-1985) was asked: 
inLok Sabha from the Minister of Energy .whether the Department 
.of. Coal had estimated the possible requirement 'Of railway wagons 
lor the movement pf coal. during 1985-86 . and . whether the Depart-
ment of RailwaY'l had agreed to meet the total requirement. In 
hi.$ reply·, the Minister of Energy stated as under: 

''The seCtorWise demand of coal during 1985-86 was assessed 
·by the Planning· Cbrrtmission as 1'63.'80 minton tonnes of· 
raw coal and 5.10 ininion toll'lles of washery middlings .. 
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Bases on this demand the rail movement requirement to 
despatCh 124.54 million tonnes of coal including 4.00 mil-
lion tonnes of middlings. excluding 1.00 million tonnes of 
imported coaJ., was estimated at 14945 four wheeler 
wagons per day. This requirement was communicated to 
Department of Railways. Railways, however, now agreed 
to move about 110.0 million tonnes of coal during 1985-86, 
-because of resource cOnstraint:' 

However, the originating tonnage of Coal traffic actually moved 
during 1985-86 by the Railways was 101.14 million, tonnes. 

16. In Para 201 of the 103rd repOrt of Public Accounts Committee 
(7th Lok Sabha), it was merltioned that "the Khandelwal Com-
mittee had recommended in 1973 a series of measures and w('l'ks to 
bt! implemented mutuQUy by the Railways and the steel plants for 
rl:!ducing the detention to wagons inside their yards. According to 
the Railway Board, while 75()ut of 97m recommendations concern-
ing, them have been implemented, out of 153 recommendations per-
taining to steel plants only 77 have so far' been implemented. 
although the number of recommendations rejected were only 32." 

17. The Committe desired to know whether all the recommenda-
tionsof the Khandelwal COIIll1littee had since been implemented. 
The Department of Steel ~  the. following note indicating the 
latest position in this regard:--

Implementation status of Khandelw(1J! Committee recommendations 
Summary position:-

(SAIL PLANTS ONLY) 

~ ~ ~ 

Bhilai 

Durgapur 

Rourkcla 

Bokaro 

nsco 

ASP; 
o. 

StOCkyards 

--

Total ImpJo. Under Deferred Not Fca-Not ~  
montcd ~ sible! imple- cxami-

41 27 

26 18 

18 11 

25 12 

2.t 18 

S 5 

3 3 

142 94 

tMtlta- lJilDo... mentf'd nation 
tion ocssary 

2 

4 

2 6 

-6 

6 

5  7 

" 

9 29 s 
--'------:---------------
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18. Coal India Ltd. is the major producet of coal in the country. 
Out of 147.43 mjlliOll toanes of coa1 produced in 1984-85 130.84 mil-. , 
. lion tonnes was produced by Coal India Ltd., 12.33 million tonnes 
.bySiDgerani Collieries Co. Ltd. and the rest was ~ by India 
Iron " Steel Co. Ltd., Damodar Valley CorporatiOIl and Tata Iron 
" Steel Co. Ltd. . 

11. Four major sectors viz., Steel Plants, Power Houses" Railways . 
and Cement Plants, currently account for about 75 per cent of the 
total coal cODS1lJD.ption in the country. Balance 25 Per cent of the 
coal is consumed by; a laqre variety of 20,000 and odd medium aud 
smaU industries. '!'be Committee are informed that though there is 
no control on sale, distribution and movement of non-metaUurpcal 
coal since 1967, indirect control through the system of sponsorship, 
linkage and priorities for rail movementll continues. For purpose bf 
distribution ~  have been divided into two categories i.e. (i) 
Centrally. sponsored industries, and (ii) State sponsored industries. 
The industries in the core sedor e!.g'.SteeI, Power Houses, Defenc:e, 
Railways and certain other important major industries have 'been 
placed UDder "Central priorities". Domestic cons1l.lDt'lrs, small indus-

~ brick burners etc. have been placed under the "State priorities". 
This is to elnsure that the available transport capacity is utilised 
equitably, according to certain laid' down priorities among the ditrer-
at categories of coal consumers. The coal produced in Singerani 
coal fields is, however, not distributed undelr the system of sponsor-

8IUp. 

ZOo AccordiDg to Department of Coal, the present system of coal 
distribution in the ease of the major centrally sponsored ind..-tries' is 
lOIIlelwhat ditferent from the smaller industries. SteQI Plants, and 
Washeries oR coaJring coal, allocation of which is made by the Coal 
Colltroller. Railways and Defence ~  programme tbeir 
requirements tb8mselveS whereas a standing linkage committee set 
up by the Govetmnent of India coordinates the linkages in terms of 
quantity, qUality and BOUrca of supply, for Power Stations ~  
Cement Plants. In the case of e(aeh individual coal/coke ~  
unit of non-core sector the specific linkage is provided by Coal India 
Ltd., for its monthly requirement whicb indicate both the so1tl'Ce 
of . supply and thel mode of transport. The system in case of brick 
buming coal and soft coke' is stated to be again somewhat different 
as the state Govemments determine the quantities as well as tbe' 

tsl agencies through whom BRX (Coal for Brick Industrle!l) agen ff d t' t' • the 
Coal and Soft Coke can be importeli to di erent es IDa Ions 1ft 

States. .. . ... 
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21 .. The Committee note that I' il . 
d Pref' a 1 1"8 transport of coal is regulated 

tU1 er ere.ntW 'l'raffi.c Schedule issued b th Rail 
Seetion 27 (A) of the Indian Rail '1 e ways under 
. . ways Act. Under this schedule the 
:::s ~  laid ~ certain. quotas fer WBifon allotments from 
. time for. coal and programmed movements Sponsored by 
~ ~  sponsonng authol'lties as accepted by the Railway Ad.m.i.aA 
~  After meeting the full recommended 1' ....... ;... t  f 
lDlportant ~  .  . -........ emen s 0 

/--& pnordy consum.s, other consumers of ~  priorily 
get ~  of wagons on the basis of residual availability. The 
Committee further Mote that ~  sector-wise demand of coal durinC 
~  was assessed by PlallD.lDg Comm.ission as 163.80 million tODA 
nes of raw ooal and 5.10 million tonnea of washery middlings. 

~ on this demand, Railways were asked to transport 124.5 mil-
liOD tonnes of coal but according to the Department of Coal, they 
agreed to move about 110.0 million tonnes of coal during 1985-86, 
becauseJ of the resource constraints. However, the quantity of coal 
actually moved by the Railways during 1985A86 was 101,14 million 
tonnes. It is not known to tlie Committee whether Planning Com-
mission' had accepted the lower target suggested by Railways. The-
Committee feel that due to inadequate supply of wagons timely dis-
tribution of coal was affecteld. Shortage of coal andlordelayed deli-
very is likely to be experienced by all the consumers -and more by 
the small eonsumers mostly under 'State Priorities' who do not 
enjoy high priority for the supply of wagons· The Committee need 
hardly stress that shall scale industries and brick kilns, etC. play an 
important role in the overall· economic developmeint of the oountry 
and it is, therefore of utmost importance that their genuine reqWreA 
ments are also met so that these industries do not run into difticul-
ties on account of short supply of coal. Concerted efforts should be 
made to getill' up railway transport capacity sol that" these consumers 
also receive their due share of coal through rail transport. In this 
connection the Committee would also like the Department of Stee\l , 
and the Department of Railways to ensure early implemelntation of 
the remaining recommendations of· the Khandelwal Committee 
which was set up as early as in 1973 to examine inter alia the differ-
ent methods of reducing the detention time of wagons Within the 
steel plants. Redueed detention of wagons in steel_ plants should cer-
tainly increase the overall availability. of wagons for coal movement. 

22. T ~ Committee note that 6tJ pelr cent. of the coal-was' transpor-
ted by rail, 20 per cent by ;road and .1! per cent by other means -dur-
ing 1984-85. The other means of transport Of coal wtueb are oostlier 
as complU'ed to rail transport inclUde coastal shipping, aerial rope-
ways, conveyors,  etc. Considerin, the shortage of the RaIlway 
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wagons, the existing overcrowding in the coal carrying rail routes; 
and having ~  to ~  fact that the movement of coal beyond 
~ kms. by road 15 uneconomic, Ule Committee recommend that the 
feasibility of transport of coal by coastal shipping may ~ examiaed. 
The! Committee would like the Department of Coal/Coal India Ltd. 
to take necessary steps in this direc:tion! in coordination with the De-
partment of Surface Transport (Shipping Wing) and Department of 
Railways and apprise them of the same. 

23. The Committee are informeld that Railways have taken on 
hand two-fold programme to ensure that movement of coal to the 
consuming centres remain uninterrupted. First, action has beeiD 
taken to improve the line capacity on the important coal carrying 
1I0utes. For this, works having estimated cost of more than Rs. 4tH) 
crores and stated to be in progress. Secondly, Railways have intro-
duced BOX-N ~  which are shorter in length but have the same 
~  ~  as the BOX M'agons, hence more coal can be car-
ried in each rake of standard length. According to tbe Department 
of ~~  3,500 BOX-N wagons have been. added to the fleet till 
1984-85. Another 4300 such wagons are likely to be acquired in 
1985-8S ~  upon tlle financial resources. Total investment in 
~  wagctn is likely to be Rs. 429 crores. While apprec.ating 
these meaJU,res ~ C ~  ~ like to be informed whether 
these are adequate to meelt tbe· peeds of rail transport of coal. 

Shortage of coal I(J.t the consumers' end 

24. The Committee desired to know the notified carrying capacity 
of BOX-N wagon for coal. The Department of Railways. (Railway 
Board)"lI\:ated in a note as under:-

"The notified minimum weight for charge for coal loaded in 
BOX-N ~ is the marked carryirig capacity of the 
wagon (which rangC!i frqrn 58.1 tonnes to 58.5 tonnes 
depending on ~~ tare-weight of the wagon) except for 
coal loaded ~  ~  collieries on the South Eastern 
Railway in ~  ~  w,pich a reduced minimum weight 
for ~ at the ~  of ~  tonnes or slack ~  ~  ~ 

~  or steam coal has been notified, pending malt. 
25. When enquired about the weight of coal whl,ch is ~  

loded by the colllerles in the BOX-N wa'gon, the Department of 

Railways (Railway ~  ~  in ~ note: 

-rile amAl weight 01 coal loaded ~ ~ ~ ~  BOX-N 
~  varled With the density Qf the coal1 '?ut, by and 
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~  it has been Iloticed that there is no difficulty in load-
~ coal. to the extent Of the minimum weight for charge 

notified, If loading is done properly, and no underloading 
takes place." 

26. As ~  the s¥stem of weighment of coal, the Department, 
Qf Coal stated In a note as under:- .  . 

"After loading of the consignments the same is weighed mostly 
at the Railway weigh-bridges and partly-m colliery weigh 
bridge and RRS are issued by the Railways based on such 
weighment. If for any reason, wagons are not weighed, 
RRS are issued on carrying capacity basis. At the collieries 
having their own weigh-bridges, weighment is recorded 
and RRS are issued by Railway Personnel posted at the 
weigh-bridge. Where there is no weigh-bridge coal is 
loaded by the collieries on, Volumetric basis i.e. as per 
markings on the wagons and the wagons are subsequently 
Weighed at the Railway weigh-bridges or booked on carry-
ing 'capacity basis." 

27. During their visit to Bombay in October, 1985, the Committee 
had held discussions with various coal consumers regarding their 
problems, if, any: in connection with receipt of ~ from the coal 
companies. Thereafter the Committee received many ~  

from other coal consumers  from Udaipur, Baroda, Surat etc. also. 
As regards the short receipt of ~  at their end, the coal consumel'S 
highlighted the following points:-

Ie (1) It appears that the loading staff at collieries ~~  

underload the wagons........ . The actual stock at c!'k 
lieries as per their books, and real stock vary ~~ 

ably very often and hence to tally the actual stock ~~ ~ 

tion the underloading is done by the st8ft concerned. . The 
collieries can' do this because large number of cpllieries 
have no weigh-bridges and even if weigh-bridge is there 
it is not properly maintained and is, often out of order. 

(2) Since cQuple of years railways have been malflng increas-
ing use of 'N' Boxes in place of ordinary ones for coal 
movement. RequiSite ~  for ~~  are not 
obtainable. TIle CC weight of. 'N' ~~  wagons have been 
tieterinbled unJlatera11y by the RaTI-way Administration. 
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Bulk users at various forums, with supportini data have. 
brought to the fore. the incapacity of 'N' Box ~  to-
carry declared weight. 

Railways also &eem to have felt not very sure about their 
judgement of the coal loadability of these wagons which 
is reflected by the changing basis as under: -

CC weight of Box 'N' wagons. 

57 tonnes pri'Or to 1-12-1983 
54 tonnes from 1-12-1983-
57. tonnes from 2-3-1985 
54 tonnes from 1.5-1985 

(3} There is immediate need to correctly assess the carrying 
capacity of Box-N wagons as what is happening at pre-
sent is that we are paying freight as well as cost for' coal 
at the rate of ~ MT per Box-N' as against its practical 
c.c. of only 46 to 48 MT resulting into recurring lossell of 
several crores of rupees annually. 

(4) The coal consuming· industries Or the power houses have 
to suffer huge. losses on 3 counts viz. losses of coal and 
thereby payment of coal which is not at all delivered to 
the consumers, payment of freight for coal which is not 
received and demurrage charges for handling of more 

I wagons leading to unwarranted detention of wagons and 
-congestion." 

28. The Committee's attention is drawn to para 5 of the Advance 
Report of the Comptroller & Auditor General of lndia,Unioll Gov-
ernment (Railways), for the year 1980-81 which inter alia reads as 
mtder:- . 

Eastern Railway 

"A test weighment Of these (unweighed) coal rakes moving 
from this yard was carried out by the Railway on the 
Railway weigh-bridge in October 1979, which showed that 
in about 28 per cent of the wagons booked, lOllding in 
excess of permissible capacity was detected ~ the extent 
of 3. to 9 tonne per wagon. On. the basis of this sampl. 
of over-loading detected in October 1979 the loss of freight 
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to the Railways on 2558,7 wagons booked. without weiih· 
ment 'during March 1979 to January 1980 would be 

Rs. 5.77· lakhs." 

South Eastern Railwall 

"Test weighment by the Railway during July 1981 of coal 
wagons moving out from Adra and Talcher coal fields .-
disclosed overloaded wagons to the extent of 3'3 per cent 
and underloaded wagons to the extent of' 36 per cent of 
the number of coal wagons test weighed; which itself was 
6.3 ,per cent of the number of wagons loaded." 

This shows 'that ~  the wagons are overloaded near the 
starting point the consumers at the receiving end are complaining 
of ~  wagons. It is indicative of the fact that there is a 
large scale pilferage of coal en route.  ' 

29. The Committee desired to know as to why the consumers 
receive coal upto 46 to 48 MT per wagon although these wagons 
are claimed to be loaded upto 55 MT or more per wagon. In reply, 
the Department of Railways (Railway Board) stated in a note: 

"Short receipt of coal at the destination, if any, could be due 
to a number of factors. like, underloading at the originat-
ing station, possible loss of weight due to evaporation, 
pjlferage en route .. etc." 

30. When the' matter of short receipt of coal by C ~  was 
raised by the Committee during evidence the representative of Coal 
India Ltd. stated: ' 

"The Coal company sells coal FOR, coal siding basis and not 
site after it is loaded into a wagon. . . . .. As far as weigh-
ment at the point of loading is concerned, now primarily, 
this responsibility is that of the railway; it is being 
shouldered by the railway, by convention, by practice. 
and also actually even the weighbridges which are own'ed 
by the collieries are manned by the railway staff; and 
RR is also issued by the railway staff; and RR issued by 
~  colliery staff is not acceptabie." 

31. Explaining the Railway's ~  point in this regard, the 
representative of Department of Railways (Railway Board) stated: 

"Whatever we get, we carry.......... Initially, it is the res-
ponsibility of the collieries to load., to give correct quantity' 

·Estimated by Audit 
---------_. ------.. -
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of coal, because they are answerable to the. consignee for 
I the correct quantity of coal; most of the weighbridges are 
in the collieries ............. . 

As regards the Goods Clerk, he is only signing the correct 
quantity of coal loaded so that we give RR foIt the correct 
quantiiy and the consignee knows how much he is 
getting. If I lose something on the way. I am responsi-
ble. But the actual quantity loaded is the responsibility 
of the Coal India............ We are also getting less 
coal. Whenever there is a mechanical handling, it is all 
right, when there is loading manually, there is less load-
ing and ~  is why we are also getting less coal and the 
public is also getting less coal... . .. I escort rakes' from 
the loading point to the destination by my RPF. Even 
then I am finding shortage." 

32. The representative of Coal India Ltd. added in this connec-
,tion: 

"We invite all consumers to come to our colliery sidings and 
witness the loading themselves. The wagons are sup-
posed to be loaded at a particular height. So, at our end 
there is a mechanism to ascertain the quantity of coal 
loaded in the wagon. Secondly, larger number of wagons 
are weighed, lesser number of wagons are not weighed." 

33. The Committee'drew the attention of the Department of coal 
to a news write-up appearing in Economic Times dated 24 February, 
198fj wherein it was mentioned that the Energy Minister had, in a 
meeting wjth State Electricity Boards.. agreed that the weight of 
coal in a wagon as determined by the thermal power units at their 
end would be accepted by Coal lp.dia Ltd. for' payment purposes 
and desired to know the factual position frpm thexp in this regard. 
The Depart,ment of Coal inter alia, stated in a ,note as under: 

~  the Railways have introduced Box 'N' wagons for 
transport of coal to power stations. This has created 
various problems for the comumers and (X)al India Umited. -
One of the ~  relates' to' ~ ~ U  'err 
wagons were introduced by the Railways without :going 
. into tl)e question as to how they can be weighed: These 
wagons cannot aiso be weighed at' the existing 
weighbridges. 
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. As per the usual practice where the wagons are not weighed 
for any reasons the coal wagons shall be loaded upto load-
ing line determined jointly by the Supplier and the Pur-
chaser for specific mine in relation ~  carrying capacity 
of the wagon specified by the Railways. In the ~  of 
Railway Receipt marked said to coniain the quantity as-
pect of coal as determined by applying the ~  agreed 
weight to volume conversion factor shall also govern the 
coal price computation. . 

However, many of the power stations have not accepted this 
practice' and stated that since Box 'N' wagons are coming 
unweighed and there is substantial sh'Ortage in wagons, the 
weighment as recorded at the power stations should be 
accepted by elL for payment purposes. 

Energy Minister had held' discussions on 31-1-1986 and 15-2-1986 
with the representatives of Coal India Limited; State Elec-
tricity Bows, Departments of Railways, Power and Coal 
to discuss the implication in supplying coal to Power Sta-
tions on FOR destination basis. It was decided in the meet-
ing that elL ~  provide weighbridges on ~  pro-
gramme basis in the identified mine where no weighment 
is being done at present. In respect of unweighed, wagons 
elL has agreed to accept the weight of coal as ~  

at the power stations and, till such time, the weighbrid'ges 
are installed by elL. However, this is subject to the State 
Electricity Boards depositing in advance the value of one 
month's supply C?f coal to them by CIL." , 

34. Whereas the coal consumers complain regarding ~ ~ supply 
of coal, there are instances on the other hand also about the over-
loading of coal wagons and exceSs supply of coal to the consumers. 
Para 5.3(a)(i) (page 68) of the Advance Report of the C&AG of 
India, Union Govemment (Railways) for the year 1990-81 ~  that 
Railways' 'Own test weighment'indicated that 28 per cent of the coal 
wagons on Eastern Railway were over-loaded to the extent of 3 to 9 
tonn.. -" , 

35. When asked about the present percentage of over-loading of 
coal ~  the Department of R.aUways (Railway ~~  stated in 
a note as under: 

"In September, 1985, 1.18 ~ wagons !9aded ~ ~  coal 
fields of Eutern and SouthEastefll ~~  ~~  weighed 
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for a test check. The test weighments revealed the follow-
ing position: 

-----------.. _._--------
No. of wagons Results cf ~  . 

~ ------ ~  -._-------
44,397 

49,011 

25,010 J 

1,18,418 

Ov::rbad::d 

Underloaded 

Correctly loaded 

-----_._._------

PerCl'ntage to total 
weiahcd 

37·49 

41·39 

21·12 

100·00 

36. The Committee desired to knuw the extent of over-loading of 
these 37 per cent of coal wagons which is passed on to the consignees. 
unchecked. In reply, the Department of Railways (Railway Board) 
stated in a note: . , 

"The extent of over-loading in respect of BOX wagons ranged 
from 9 per cent to 27 per cent and in respect of 4 wheelen. 
from 6 per cent to 33 per cent of the carrying capacity." 

37. A representative of Railway Board stated during evidence in 
this regard: 

"Due to lot uf accidents that were taking place because of over-
loading, we ~  weighing them' at Ludhiana, and started 
charging levies for the over-loading from the ~ 

parties. Then those parties in Punj,ab filed a writ against 
us that we cannot charge levies from them. Similarly. 
we started weighing them at Saharanpur also but they alao· 
obtained an order from the court to the effect that we can-
not wei'gh at Sabaranpur and charge' levies from them."· 

38. Elaborating the position in this regard, another representative' . 
of Railway Board deposed: 

"The coal is loaded from the collieries iri the wagonS. Instead 
of carrying in the BOX wagOns 55. tonnes, the actual ~
tiiy appears to be 65 tonnes. The RR when the wagon is 
not weighed, is issued only for these 55 tunnes. At Ludhi-
ana the commercial branch weighed 't on the weigh bridge. 
The RR showed 55 tonnes. But the actual was ~ torulas. 
The Railway rules provide that when the over-loading is-:: 
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.above 2 tonnes, ~  it was 55 plus 10, tonnes), then the 
penalty charges would be levied. That was the rule. They 
went to the CouI1 against this penalty charge. They said 
that 'this freight cannot be charged because the over-load-
ing was not the fault of the coliSi'gnee but the fault of the 
coal India. That is' what they said. Therefore, the 
stay was given that Railways cannot levy the penalty 
charges. Railways thought, Okay, let us not do it in Pun-
jab. But in the UP yard, they started weighing the wagons 
there. The ~ showed 55 tonnes. The wagon actually 
showed 65 tonnes. Railways are quite authorised to do it, 
because, according to the RR we have to dcliver, 10 tonnes 
we unloaded. These people came to know that extra coal 
was being carried. They got the order from the. Court that 
Railways cannot unload such quantity in the wagons." 

39. On being pointed out by the Committee that the Railways Act 
<could be. amended so as to empower the Railways  to weigh the coal, 
wagons ~  the witness replied: 

"We will keep a note of it." 

~  The Committee expressed the view that to avoid underl'Oading 
-as well as overloading it is necessary that the coal wagons are proper-
ly loaded and invariably weighed before despatch. To this the re-
presentative of Coal India Ltd. stated: . ., . 

. "That is correct, Sir; Coal mast be weighed either by Railways 
or by us." -

41. The Representative of Railway Board ~  in this connection 
:as under: 

"The basic point is, unless weigh bridges are provided in the 
collieries, to ensure correct weighment at the loading point, 
it is not possible to know what quantity of coal is loaded. . 
........ We have to provide weigh bridges at each and every 
colliery so that when the wagons are loaded the correct 
quantity is known. In places where mechanical loading 
equipment is there, ~  load measurement equip-
ment should be there. ,Where loading is done by paid 
loaders with shovels or where it is done by manual labour 
the electronic weigh bridges should be available so that . . 

the quantity loaded is known." 
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42. In this connection, the Department of Railways stated further 
in a note as under: ' 

"Wei'ghment done by the Railways is only as a test check to 
. discourage overloading of wagons which is a safety hazard 
and may result in derailments a.n4 accidents. It is thua 
primarily for collieries to instal electronic weigh bridges 
in their sidfugs with a view to determine the weight of 
c6alloaded in the wagon. As a measure of incentive to the ' 
siding owners to instal weigh bridges in their sidings, the 
Railways are granting a rebate of 30 paise per tonne of 
traffic loaded and weighed on such electronic weigh bridge, 
the rebate payable during the first four years being sub-
ject to a maximum of 25 percent of the capital cost of the 
weigh bridge plus the C'Ost of staff provided to operate the 
weigh bridge and thereafter subject to a maximum of 20 
per cent of the capital cost of the weigh bridge plus cost 
of staff providea to operate the weigh bridge." 

43. At the instance of the Committee the Department of Coal 
have furnished the following details regarding the number of Col-
lieries, loading points, existing wei'gh . bridges, additional weigh 
bridge8 required at the Collieries etc. in 1l note as under:-

I. Total nwriber of Collieries 421 

2. Number of Railway sidings 305 in Oct. 8S 

3. Number of loadina points Do. 

4. Availability of'weigb bridges in different Collirrics of Coal 
India Ltd. as on 21·12·1985. .., " 70 

,. Nurnber of weigh bridles wortdna as on 12-12-85. ~  

6. Condition of wor king of weiah bridgtlS , 

(a) Out of Order as on 12-12-8' 13. 

(b) Awaiting Commissioning as on 12-12-85 . 6 

7. liumber of additional ftiah bridges required. 69 

I. Proposals (or additional Electronic _all bridlOs in the 
ncar future to load box 'N' walOllS. . 19 ' 

9. Expenditure involwd ror machiDos ~ installation of Elec-
tronle weigh bridges is betW«'ft Rs. 11 and Ils. 15 laths eaCh 
and that of mechanical weigh bridaes is of the ader of Rs. 9 
lakhseach." 

44. A udit Para 5 of the Advance Report of the C&AG of India for 
the year 1980-81, Union Government (Railways) regarding utilisatioll' 
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of" weigh-bridges has highlighted the shortage of weigh-bridges witll 
the Railways as under: 

"There are 6,685 goods booking'stations on the Indian Railways,_ 
but the number of weigh bridges available for weighment 
of wagon load consignments was only 426. Of these, 144 
weigh bridges were overaged, the maximum !lumber Being 
on Southern Railway (61), followed by South Central Rail-
way (31)," 

45. The Committee ~  about the latest type of weigh bridge 
available in India or abroad. To this the representative of Railway 
Boa'rd stated: 

uThe latest weigh bridges are electronic weigh bridges. In 
that a wagon moves forward on the weigh bridge aild the 
, weight is recorded automatically. One does not even have 
to note down." 

46. In this connection, Department of Railways stated in a note: 

"The present policy of the Department of Railways in regard 
to installation of weigh bridges for use by the Commercial 
Department is that when an existing Railway weigh' bridge 
is required to be replaced, it shouJ.d be replaced by electro-
nic weigh bridge and not by mechanical weigh bridge. 
Further wheneveF new major loading points involving bulk 
loading are developed, the yard lay-out must provide for 
a motlon loading over an electronic weigh bridge. It will 
be mote appropriate that the party loading the traffic 
should instal the weigh bridge as it is for him to satisfy 
the purchaser about the correct weight." -

47. As per para 5 of the Advance Report of the C&AG of India for 
the year 1980-81, Union Government (Railways), the developmental 
orders for two electronic weigh' brid'ges were placed by the Railways, 
one in August 1979, for installation at Ramagundam. on South Central 
Railway and the other, in November 1980, for installation at Hapa on 
Western Railway. When asked about the latest position in this re-
gard, the Department of Railways (Railway Board) explained in a 
note ~  to the Committee on 21 April, 1986 as under: 

uTwoelectronic weigh bridges were planned on the Indian' 
Railways.-....one at Hapa on the Western Railway and the-
other at Ramagundam on -Sou,th Central Railway. The 
electronic weigh bridge at Hapa could not be ~  
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as the, load cells of the weigh bridge failed during pre-
commissioning trials. The Railway is, trying' to get the 
weigh bridge commiss:'Oned by 'getting the load cells either 
~  the finn which supplied the weigh bridge or ,from, 
other sources. Weigh bridge at Ramagundam has not yet 
been commiSsioned as the calibrjition work is still not com-
plete." 

48. In reply to a query as to whether the electronic weigh'bridges 
~  manufactured in India Or abroad, the representative of Railway 
Board replied during evidence: 

"It is done here itself, sir." 

49. On being asked why more electronic weigh bridges were not 
installed, the witness explained: 

"If the movement of the wagon is at 5 KMH, then only the 
correct weight can be recorded by the iridigenously manu-
factured ones. The present day diesel or steam or electric 
. locos move at a greater speed and the driver cannot ensure 
a speed of 5 KMH 0IVY because it is a very slow speed and 
in these eIigines even, the shunting is done at a speed of 10 
to 15 KMH. The ~  have been asked to deve-
lop electronic weigh bridges which could correctly record 
the weight at a speed of 15KMH. We have not yet been 
able to get the weigh bridges with this specification. Un-
less we decide upon iptporting some weigh bridges, we may 
have to wait fur some time." 

50. In reply to a question as to whether this problem has been 
'Studied with reference to Japanese, Russian or U.K. Railways the 
witness replied: 

''We have made these 'studies. The problem is, the requiI;ed 
equipment to build the weigh bridges with the above speci-' 
fications is not ~  available at present. But we 
are confident that we shall succeed in building them." 

51. As regards the future plans to have' electronic weigh bridges, 
the Department of Railways have ~  in a note as under: 

"The places where electronkweigh bridges have to be provided 
for test checks etc. either on replacement account. or on 
new ~  have been identified by some of the Railways.' 
Provision of additional electronic weigh bridges at places 
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80 ~  will depend on the results of working of two 
electronic weigh bridges already installed and availability 
of funds." . 

52. The CQmmittee desired to know whether any electronic weigh 
bridie has been set up by Coal India Ltd. In reply the Department 
of Coal stated in a note: 

"So far only three electronic weigh bridges have been installed 
by Coal India Ltd.·· .... · ·Coal India Ltd. has a plan to have 
Electronic Weigh bridges at the Collieries but its full im-
plementation is contingent on final solution to the problems 
be-setting installation of these weigh bridges." 

53. The Committee desired to know whether there were any other 
constraints in installation of electronic weigh bridges. In a detailed 
note furnished in this regard, the Department of Coal have stated as 
under: 

"Vis-a-vis mechanical weigh bridges, there are no constraints in 
installation of Electronic Weigh-bridges. Wherever it is 
possible to instal mechanical weighbridge, an electronic 
weighbridge can . also be installed. There are, 'Of cpurse, ' 
constraints at many of our sidings in installing any weigh-
bridge at all These are:-

(1) A large number of sidings do not have any siding space 
available for rolling .. of wagona and therefore, weigh-
bridge cannot be installed. 

(ii) So far no satisfactory technical solution has emerged to 
the problem of having a weighbridge which can' weigh 
both Box 'N' and Box 'c' type of wagons. 

The existing weighbridges at the collieries. cannot weigh bpth, 
, Box 'c' and B9X 'N' wagons. Some ~  .. of 
.. ~  weigl, bridges had offered. desjgns . fox: the ~ 

Which Can weigh pothBox. 'c' and l;Wx 'N:' Wag0!lS,. ~ 

, such ~  can be done axle by ~ ~ qnly ,one 
axle at' a time. So ~  .is. ~ Rossible when the 
wagon is ~  the· ~  of loadiiigand hence over: 
lo'ading or under loading of wagOnS ~  be, 'controIl,ed .• 

. '.' . . . . 
. ' The' in motion' electronic' weighbridgeS are also riot' acciiraU; . 

. 'The ·manufacturers have' given' an ·ilCCUraey upto 0.5 per 
. '. '  " .,.... , . .. , . '... ... ..' '. ' .. '1 



c:eat ~  ea., ~ U  .but 
ibiI-ia 6ubjtt\:i·. ~  taei tolioWlll& cClDlDriODlO-

(a) The drawer pull is DOt heavy. 

(b) The traiD,moves-a,t, 'a, UBtfarm,speedj" ~  

exceed· 8, KM per' hour.' 

(c) There should be no acceleration or deceleration. 

(d). The tr.ack, should',not have' a gradient more thaD· 1/300-

These ideal conditions can hardly be satisfied. iII· actual prao-
tice. The Railways sao.cau not have the,neeessary loco-
motives to ensure such unifwm speed of leu· than 8 KM 
per hbur. 

Installation of electrOnic weighbridges· is CostJ.Yf Apart. from 
higher cost of the equipment, the equipment needs air .. 
conditioned environment for its control console. As ~  

f1etting up of such weighbridges at collieries with low pro-
duction is not economical. Setting up of such weigh-
bridges at Railway Yaros requiring to move large num-
ber of rakes would be economtoal. Yet,.we are not aware 
if the Railways have. installed any sueh weigbbridges ~  
their' yards. 

In the circumstances, plans for setting up electronic  weigh-
bridges· can only be e1l!«luted after detalled diScussion. 
between the, Railways and' Coal India' for sorting out the 
constraints indicated. above:" 

JIlt ~  note-'that coal' wagorm are weighed at cOlUer. 
id; _d' the RBS a", issaed: b7 RailWay personnel' posted at the 

~  W1ieft there' is' DO ~ coill' is loaded hy 
the eoUieries on volumetric basis i.e. as. per marking, on tbe.wagona 
ad tli8' walJOns are subsequently weiPed at the Bail .... ,. weich .. 
t;ridires or OOoked OIl carrying capacity basis. However, a tell, 
weighment of I.Ur I8kli wagons loaded. in different coal. field. .,. 
Eadem and South Eastern Rai".ay.s, in SeptemMr 1J85, had ,. 
vealed that 31 49 net' cent wal!'ODl were everloaded and.4J..8t per cent 
",,,q:ons wen ..ted ..... The. esteDtof owdoadi ..... i ... respect 01 
BOX wagoDs I'8Dpd from I pel' cat,to Z'l-per ~  ancUa respect of 
4 wheeleH from 6 per cent to 33 per cent of the carryinc qpaeity. 
Aa ..... nls unde1'loadl". ef· wa..,.., tlaNeltoave 'heea-,_DI1tIaiaf8 froa 
.... eea ...... .tW.tMre .. a-ta ... eI __ .. tIle .... .oI'13 to 1. pel' 
ant _ the ~ eapadty'. Th. fact that oaly Z1.1!.Jt8l ... 

. .. I  . 
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~ S were ~  ~ loaded, in ~ ~~ ~ ~~~~ ~~~  
~~~ ~ ~~ ....... patt ohhe COIlalpoi'lN weilas ~ ~  
~  ~~  tBe JUla. to exercise proper" ~ "'h,' ~U ~  tJli 
~ ~  ~ opentjoaa. . Te .. " the ieaSt;'UU; U ~ ~ ~ 
be HaW..... . '  -~  ,... JI.l" •. ", ••.. -' _.--
.. ~  -:'9,;.. 4-0_ .... ~~ 

.55. The C ~ ~ ~ ~  ~  ~  the. Coa! ~ ~  ~ 
~  ~  trIed. to. ~  ~ respolWbility' of proper foadiiaC' 01 

~  ~ e,ach ~  AC,cor4inc to the Coal.lndia Ltd.,theweIth-' 
ment responsibility at. ~  point of loading is that of ~  M 
~ ~  by the Ra41way staft and even the weigh bridges oW»: 
~ by the collieries are DUlllDed by the Railway staft. Ontll.e "other 
~  tbel Railways have contended that it is the responsibility of: 
the U ~  to IOJld correct quantity of coal. The Committee ~  

that neither Railways nor Coal India Ltd. can absolve. themselves 
hom the. relSponsibility of ensuriQg proper loading ot wagonS: . ~  

loading of wagons' is not only a safety hazard but also a leakage of 
revenue whereas under-loading of wagoans is clear mal-practice; In 
any case, it is essential to ensure' that the wagons' are correctly' 
loadecl. In the Committee's view the chances of irregular loadin.r 
~~  more if the wagons are not at all weighed at the collieries.' At' 
present all the colieries do not have weigh bridges and even the 
~~  weig-h bridges. cannot weich BOXN ~  which ere iD-
qeasingly being used for loading of coal. Very few wagons are, iD 
~  weighed at the starting ~  and hence large scale irregular 
~~  are but. natural. If, such ~  loadings i.e. under-load-
Ing _.nd ~  pi ~ is allowed to. cotinue unchecked then 
1f;ouJd be S()me more ~  in addition t.o those referred to 
~  SQJDe consignees ~  get undue adypntage (in case of 

~  where. ~ ofheJ,'S. would stand to lose (in' case of 
tJndet'-loading) a" cO!\t ot eoal and ~  is ~  on. earry_ 
ellPacity, N ~  The COftCl;g.,.. wJao Icnle. in the proe.ess. ~ bound to 
aaake a epl1l1)1aInt ~  RajhvaYs as w.e.1I as, ~  companies f. 
~  SJlU1l1y of, coal ~ ~  el.,mlJI.. C ~ ~  ~  efle:r1B 
are thel',""re. nefOe,,!!a1'V on thp. nllft nf hoth the onranications ~ ~ 

1m1'I'I. ~  .. "R"lM11,."lv In ~  n' ~ ~ ~  ,.nwp.i"",-';" At th_ 
~ ~ flnlldin-r ~  ~  ~~  ~  ~  to. their ~  ~ 
~ capacity. .  . 
• ,j .. .. p 

M. AI on u.. ~ ~ 1MI ~ ""ere. 0." ~  'U) 'f'!eftt:".. ~~ ill 

df!,,","t. .. U ~  ~  In,g,, ' .. td. ~  ~  ~ t"R!t ~  
Out of. ~ O1lW 51",.rudIltriues. ~ In '\II!c,rldM. ~ ~  ~ 
~~~  nut. nl ~ Itnrt. ~  ~ ~  ~  tg, tlJiF 
"",",,1'tment -d .. Ccull Coal· In. Ltd. ~~~  f\\. ~  ~  
-Wtd«M. ~  a ~ for: INtaIJlncI, ~  \telA:-
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. Itriqes in the near future to weigh BOD 'Wallo •• at their collieries. 
The expenditure involved on machines and installation of indigen-
ous electronic weighbi-idges is stated. to be between Rs. 12 and Rs. 
15 lakhs each and that on ~ weigh bridges is of the order of 
Rs. 9 lakhs each. The setting up of electronic weigh bridges is how-
ever likely to be delayed as the indigenous manufacturers. are stated 
to have been asked. to develop the electronic weighbridges according 
to certain required specifications. The Committee feel that even if 
all these additional weighbridges are installed, there would still be 
many coal loading points at the collieries of Coal India Ltd. whiCh 
will remain without weighbridges. In the absence of weighbi-idges it 
is not only difficult to ascertain the exact quantity of coal loaded 
in t'bel wagons and the cost of coal to be charged from the consumers 
but also overloading and underloading cannot be controlled. If the 
Coal India Ltd. had planned installation of weigh bridges in 'a phased 
manner, thereby spreading the expenditure on them over the Years, 
if would not -have been difficult to provide the wighbridges at all 
the collieries by now. Thnr task in this regard was also· made 
easier to a certain' extent by the incentives provided by Railways in 
the form of rebates for weighment of coal at their weighbridl!es plu8 
the cost of staff provided to operate these weighbridges. The Com-
mittee, have now been informed that in the ~ held on 3t 
January, 1986 and 15 February, 1986 between the Union Energ}: 
Minister and the representatives of Coal India Ltd;, Stllte ~  

Board, Departments of Railways, Power and Coal, a decision was 
taken that Coal India Ltd. should provide weighbridges on a CTash 
programme basis in the! identifted mines where no weighment is be-
iDg done at present. The Committee would like to be apprised 
Whether Coal India Ltd. have chalked out a time bound programme 
fer installation of wdghbridges· at the remaining collieries. The. 
Committee consider that apart from providing weigbbridges at al1 
the collieries it is also necessary to ensure that adequate ~

tneats arel made for repair anet maintenance of these weighbridges. " 

. 57. '!'be Committee find from the Paragraph 50f the Report of 
the C&AG of India for the year 1980-81, Union Government (Bail .. 
ways) regarding utilisation of weighbridges that there is· ~ 

able shortage of weighbridges with the Railways. According to this 
Audit· para there were 6,685 bookbig stations on the Indian Railways, 
bUt the niunber of wdghbridges "available for weighment of wagon 
tOaa consignments" was only -426: Overloading of wagons is ai usual 
phenomenon ana due to 'shortage ofweighbriClges tlie ~  ~  

lOaded on the· wagons go unddectec1 which leads to tonliderable 
I .. of revenue" to the RaUway. iuitl Coal india Ltd. apart from ... 
IlIItina in safety hazards. The Committee, therefore, desire that 
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BailwaYI should acquire more weighbridges and instal them at the. 
,ooda-bookiq stations/yards' etc. While the Comlnittee -appreeiate 
the difficulties experienced by the Railways in operating more sfutic 
weqhbridges, they would like them to develop and acquire modem 
,la-motion weighbridges permitting weighinent of wagons without 
impediBg free flow of traffic. While doing so, the Railways may en-
lUl'e in consultation with Coal India Ltd. that there is no duplica-
tion of the arrangeJDE.Pts for provision of in-motion/static weigh-
bridges. 

58. The Committee Dote that the Railways, in order to cheek 
overloading of wagons, had started weighing them at Ludhiana an.d 
etarted charging levieS for the overloading from the concerned par-
ties. The parties filed writs in the' High . Courts against Railways' 
levying penalty charges and the Court is stated to have ruled that 
overloading was not the 'fault of the consignees but that of'the-Coal 
India Ltd. and therefore Railways canDot charge penalty. The COm-
mittee recommend that this problem should be re-examined by the 
Railway Board ~ a view to amending the Railway Act 80 as to 
empower the Railways to recover duel freight on over-loaded wagons, 

Pilferage 

59. According to 'various coal consumers, the pilferage  enroute, 
apart from underloading of wagons at loading points, constitutes the 
other major cause for complaint in regard to short receipt of eoal at 
their end The representations received from them in this regard 
highlight the following points:-. ' 

(i) Tpe pilferage which takes place all along the route is either 
due to the RPrs indifferent attitude or because of con-
nivance of. Jarge number of organised gangs which operate 
at all important junctions. . ~  

(ii) There is abnormal delay in transhipment points 'where 
wagons are· delayed for days together. This causes lot pf 
pilferage of coal there and ~  delay and loss in pro-
duction in the units of the. consignees. . . 

(iii) Lot of thefts of coal occur at the railway yards at the 
destination.  This needs to be' stopped' with immediate 
ef.Tect, Adequate security arrangement should be ensured 
in transit as we!! as marshalling yard so that transit losses 
. could be reduced to the minimum. . 
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!G. ~ ~  )tlie ~ ~ eD.route, the representatffre 'ot·R8tJ-
~ ~  'dUrIrig ~  

~ ~  ~ ~~~  ~  ~ ~ ~ ~ ~  9re (have 
,fooo.dthat ~~ m ~ S ~ ~ ~ ~ 
tbe coal ~ ~~  ~ ~  ~ ~ ~~ ~ ~  
some stations, the ttain Is stopped and ihe complete train 
'is iooted. We have<gorie'to this extentfiiat steam lacome>-
tives are not sent and only diesels are given to those' areas. 
We are unable to run even some trains for want of engines. 
Whole village come and ~  the steam engines 'and the 
cOal lsiost. It is of course a law and 'order problein,aftd 
'!i.e ~  to taJte suita}>le steps with the State Govemment 
that ~  ~  provide suitable law and . order machinery 
to prevent this. " 

_ .... ~~  enquired Why the Railway Protection ~  ' (RPII'), tfae 
~~  on ~  has increased eonsiderably. was riot ~ ab1eto 
aheck the ~  the witness replied: 

"We ~  ~ 'per bent 'Of' tlie ~ ~ 
''With'the State Governments. ·Nriw,:.Nfth' the·ri.Etw amend-
ment in the RPF Act we have more powers which we did 
not, have earlier, but in the case of mobile crime" where 
these things happen, the solution lies with the State Gov-
~ ~ to help the, RPF because the RPF cannot function 

"effectively without their help." 

'n. A.ccotdlngto'Audit .para the'traimt loss due to' pilferage' e'te., 
of'loeo'eoal(carrled fo.r rai1wayS own consumpt1im) was. aSsessed,by 
the Railways as 2.33 per cent (2.65 iakh'tonnes) in 19'i7-78 and 4.85 
per cent (5.08 1akh tonnes) in 1981-82. The loss of coal in transit 
.oarrled for public had fbcreaSed more or less In the same proportion 
from 16.1 lakh tonries in 1977-'78".io' 'SS.841&kh tonnes' in 1981-82 . 

... It'ts ~~  tram' Audit "that":'the transit lass of loco coal tn-
~ further from 4.85 per 'cent/(5.bs lilkh tonnes) in 1981-82 to 

~~ ~ ~ S~ ~ ~ ~ ~ ~ ~ ~  ~ ~ ~  ~~ ~  same ~ 
tton of.' increase tbetransit loss 01 pub1ic cOal. could be reasonably 

~~ ,to', ~~~  and ~ S  ~  'faith' tOnnes in 1981-82 
to 55.88 lakh tonnes in ~  

64. The Committee desired to know the ~  fot' transit losl of 
:a.llway coal. In re"j)1y. the Departntentof ~ U  
Board) stated inter-CIli.a in a note 81 under: 

"Th,e norm for the transit,loss of ~  ~  is 2 per ~  .... 
An . analysis ha... ~ that the loco coal losses haft 



""'31 

"fme up steeplyon'Central, ,Eattern, .S9uth,):astem and 
Western Railway. While the increase on Central" WOIte,m 
, ad ~~  ':;Eanem'RaHway has been attributed ~  

.' to the"incidence.of under loading by the Western eoal field 
I 'eoilieries; 'the'mcrease'1m 'Eastem-Bailwa};,is mai!'lly due 
.' ~  law " and oAier problem in the Eastern Sector. 
,LouIS -Oft N;E. -and :·Western: Railway 'are pal'tly due to coal 
.. h.eiJlg. ,received·· -after transhipment" 

~  . ComDli1l*ee's 'instance,' the Department ,of ';Railways 
~  tunRsRed C ~  steps 
·4Ihati-haft ,been. taken by tbem.to reduce ·the tranSit· loeses to the 
,minimum: 

(i) .Eaoor1iRg of block rakes Of -coal. in ;theft proe and ·\&UIGera-
hie aec.UQIls is,·mlCiertaken as 1ar,as.lpo.ltible. 

(U) Anned patrolling and .posting of. armedpic.kets , . .in ,the 
.ectionslplaces, at which. the trains, slow ~ 

speed restriction has been imposed by the Engi.J:leergag 
. ~  steeps. gtadients, curves, hiJly·tenatns, cul-
verts and ~  

ttU) . Conducting ofsurprisechetks by joint ,team atall.im:-
"portant ·coUieries,·at· which loading of coal is .d9De. 

(iv) ~  withpolice-authorlties of S~  

having a jurlsdtetion over areaslseetions wInerablefor 
eoal thefts,. is bcting ·maintained 'at -the level of IG.-tI)IGs. 
Commandants . and, J\istt. ConnnandantstaJ'F· 

(v) Crone· intelligence 'Staff of the'· RPF are being·' detailed .. .Po 
4!ecdlect intelligence about, the activities Of c.oalthiey.es and 
their' llQMiates,especUtlly amongl the railway employees, 
, ... well·as about-receivers ·of·'the-·l'ailway coal and on the 

~  ebl1eotec:f frequent raids are organi-
~ S  

(vi) Dog squads. .are being. utUised .. tol,patrol vulnerable yM'ds 
and ~  spots. by, sutprise .. 

(vii)rftlPF'stlifl are posted at Yards and loco. ~ ~  

eeal wagons and coal ·stocks. . 

·(viii) 'Special, wateh is' kept at all the transhipment polnts 
'where the 'etJal is traDShipped. 
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.U.x) . Monitoring of coal consumption by engme crew to pre-

. vent malpractices. . .  . 

86. Whereas it is important to see that excess coal in the wagonJ 
II not passed on to the consignees, it is also necessary to ensure that 
they get the same quantity of coal for which they are to make paY-
ment towards the cost of the coal and the freiaht therefor. ConsU-
mers have complained that quite often there is substantial shortage 
of coal in the wagons received by them. The Committee consider 
that apart from underloading at the collieries (discussed in the pre-
ceding paragraphs), the pillerage en-route is the other major cause 
for shortage of eoal at the consumer's. end. According to· Railways 
"the pillerage en-route is mainly due to the fact that in80Dle regioDs 
. trains are stopped and the eoaI from the wagons is looted. The Com-
mittee deprecate such a situation and would recommend that such 
vulnel'llble zones should be properly guarded arid proper law and 
order situation should be ensured in cooperation with the State Gov-
ernment concerned at the hie'hest level. Various step!i are stated 
to have been taken to reduce the transit losse$. The Committee, 

.J lioWever, find that the transit losses are gradually increasing. This 
Is evident from . the fact that Percentage of transit loss of loco eC'8l 
(earried for Railways' own consumption) has increased from 2.33 per 
CeDt (2.65 lakhs tonneS) in 1977-78 to 6.1 per cent (5.67 lakh tonnes) 
in 1984-85 although the nonn for the transit loss of Railway Coal Is 
Only 2 per cent. Likewise, the loss of coal in transit carried for pub-
lic could be estimated to have increased more or less in the same 
Pl'oportion from 16.1 lakb tonnes ill 1977-78 to 36.84 lakh tonnes in 
1981-82 and to 55.88 1akh tonnes in 1984-85. 

67. The Comniittee ~ increasing pilferage of .coal nothing 
1mt a serious Joss to the Railways and the bonafide consumers and 
they cannot but stress the 1Jl'gent need to eliminate this. In the 
Committee's view pilferalte of coal could be due· to various reasons 
viz, PRF's indifierent attitude, connivance of staff with organised 
. ,gang at alI impOrtant junctions; theft of coal at the yards. and the 
. ~  delay at the transhipment points. Such pilferage could 
be contained to a large extent if surprise checks are conducted quite 
often at the marshalling yards, transhipment points and the impor-
tant junc.tions and the deterrent action is taken against all those found 
indulging in it. The Committee further recommend that coal should 
.be moved as far as possible iJl block rakes and the transit time for 
the same should also be mini.mised by having the minimum posslble 
stoppages. Duration of stoppages wherever necessary shonld also be 
minimised. The RailwaysshouJd also ensure that RPt squad ,invari-
ably accompany the coal wagons; in partlculal' the fuUrakes and are 
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made . accoaatable fOr any pOferage ~ place in tlBDsit. ..,.. 
. ~ '.. . .. -. - .- ' . . .. 

measmes 'should be ea;dorcedmore vigorously in Central, EasteJD. 

South EBstern and Western RallwaYlwhere coal losses are stated.to 

have lone up steeply. Respective Sta.te Governments must be closely 

involved in ensuring the safe transit of coal through their areas· 

Disposal of compensation claims 

68. The Committee desired to know the number of claim cases 

filed by the consignees, the' number of cases accepted and rejected 
• 
by railways and those settled during the course of each of the years 

from ~  to 1984-85. The Department of Railways (Railway 

Board) stated in reply in a note as under: 

"Statistics of claims repudiated etc. are not maintained com-

modity-wise.· However, Zonal Railways have compiled 

this data for the last five years and these are as follows::-

Disposal of. cZaims on coaZ traffic 

-------_._-----.,.----------
Year No. of Claims No· of claiIIll No. of claims Total dispo-

paid repudiated. settled other- sal 

~ 

under clear .• 

receipt, match-
ing delivery, 

court cases 
etc.) 

1980-81 3677 2176 20,600 26,453 

19&1-82 7113 2004 25,214 34,331 

1'982-83 5137 2176 26,835 34,148 

1983-84 6897 1203 20,140 28,240 

1984-85 5699 3254 22,287 31,240 

---_. 
(Note: Figures of repUdiation and settled. otherwise do. not include 

those of N.F.Railway, as not maintained.)'; 
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.... ~ ~  ~ G  Ml'tdl.fttyect1dle,..-
~ ~ U  paid'to':eamiap bam·c.al .... C ~  

~  1977-18.to ~  as UDder: 
-------

'Year -Frci,ht -No. of claims A'1nOUtltbf ~  _=om . paid c;omponsati(.n : of.-amount 
coal tr paid on Coal t:id to cam-
~  crore:' or traf6c (in , IlI8 
s.) crores of RI.) 

-------------. 

1917-78 289-28 5062 I' 65 0"7% 

1978-79 262'79 4298 l' 30 0'49% 

11179-80 278,48 3594 1'65 0·59% 

1910-&1 - 317,05 3617 2'41 0'76% 

1911-12 '20'52 1113 )'14 0'74% 

19&2-&3 "734-36 'n3' 4'91 066% 

19&3-84 ~  .,., ' ,c'S' 22 O·WI. 

t980WS 1077'94 ,.5699 10'24 O' 9'-.(-

----------- _ ...... -
70. In thiS connection' the Department of-Railways have further' 

stUed'1n -a trote"as"urumr: 
~ 

"it is relevant to-mention here that some coal rakes are diver-
ted in public interest to help power houses in distress and 
to-avoid detention to wagons on account of inability of 
the,consignees to unload in time due to failure of tippler, 
labour· problems,' and other' reasons. While there is a sys-
tem of"granting matching delivery of wagons due with 
wAgons delivered as a result of diversion in each major 
I1ding; some balance still remairul_ This balance il settled 
by paying claims to original consignees and recovering 
value from divertees _ While claims paid are shown 1n 
claims statistics, value recovered from divertees is not 
credited  to claims account but is added to ~  As 
a result, figures of gross amount paid indicated in t}1e above 
iable!'do-not reflect the correct' position.. In the lOt'''w 
yeats, amount realised fromdivertees. sale ~  
in respect of all· ~  i8 given below: 

1911-82 ' 

1912-83 

~  

1984-aS (prov.) 

. R. . 2' 06 croreA 

. .. 1',49-ororos 

>R8. ,. 09 Cr'I'lNs 

. ells. 9' 30 tIfOreI' 
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, ' 

''tit. ~ ~ U~  por-
. ' .. ~ ~ 1.tiierstoDl." 

, ~  pata:poiftts 'out -that' the claims, paid in' i981-82 weE8 
~ for nouodelivety,of ftIll wagon loads of'publlc coal diverted 

to'" P'tjiver"HOuses'and . Railway Loco sheds after ascertaining proof 
of deltvery. Owing to the failure of the Operating ""Department in 
planning the movement of coal rakes according to the coal linkage 
progta'mrlte,"iliml:ber' of 'd!wtsl6ns" ~  wagons increwd 
fflftn2795ln 1977"'S,to"&UO to 1181' .. 82. The Committee desited-to 
know the number of ~  "wajdns' auriiig each oftbe real'll 
from 1977':'18 to 1984-35. In reply, the'Department of Railways 
(It.UIway SOard) stated'bfa' ndte as under: 

You I 

"The approximate No. of diverted wagons on seven Zonal 
l'tailways(excludmg North Eastern and Northeast Frorrtter) 
during the last two years was as under:-

I98J-84 . 

19""·85 . 

No. or diverted WBIOIII 

101608 

111)198 

These 4iverted wagons will be, missing at those stations to 
whiCh. they were origMalIy 'booked:Coii'ipti!te "'infOrmation 
prior toi98i84 is not available." 

72. A3 regards the ~  »&part-
meat of Railways (Railway Board) stated: 

''The position of diverted w:agons on six zonal railways as on 
~  was 39ioo." The 'position ofbalan.ee"1;Iiree' 'tail-

'ways' '(Northern: N ~ , Frontier" and ~ S~  

is not readily available," 

73. 'The Committee, desired to know whether the-Railways enter--
tained claims' on account of shortage of coal detected' by the e')Jt-
ugDecs at the' destination, - ~ 'Department of Railways (Railway 
Bo!U"d)atated In a note! -

~ T ~  anf two ~  -1.or boolCtng 'of 'C081-owners' ritk ~  

'"ibd1Ways' risk'Tate. -RaUways risk -rate'is--20--per et:Dt 
higher'\Iiin 'the owner's risk rate .CoaHs being'Molted at 
owners risk rate, ~  to" the Rule-,305, of 'Goods 
Tariff No. 36 General Rules "Coal and coke booked at 
~  risk 'rate Will not be H!welghed" . However, to 
rnrtfgate hardships to cllStomers,'in exeepflonal ,cases 
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.. ' where there if evidence. of an ~  heavy. shortap 
and the wagoD bas su1fered an un.scheduled detention en-
route or was involved in ,an accident, reweighment 18 
permitted by Divisional Commercial Officen, and qepend-
ing upon the shortage so verified ~ is paid ... '. Other-. 
wise claims of shortage of coal wagons are not entertained, 
as a matter of course, as coal is ~  at owner's risk." 

74. According to Department.of Railways, the number of claitnll 
paid for partial shortage out of the total number of claims paid dur-
ing the yean ~ to 1984-85 was as uncJer: 

No. of claims paid Amount ,of claims 
paid in laths oUls. 

---.. -.. -... 
198Q.8t 721 22'69 

1981-82 5SO' 20' 13 

1982-83 789 42,80 

1983-84 ,'83 47'69 

1984-85 7S' 62'35 

,,75., On ~  pointed out during evidence that the amount of 
claim· paid on C~  traffic had beenrislng steadily and in fact in-
crekSed from Rs. 1.65 crores in 1977-78 to Rs: 10.24 crores in 1984-85, 
~ representative of Railway Board replied: 

"The increase is mostly because the price of coal has gone up." 

76. ~ regards the delay in settlement of claims ~ Coal consu-
mers have, in their representations to the Committee, stated as 
under: 

"Many a times wagons do not reach the destination and claims 
have to be filed with the railways therefor. Claims of 
non-delivery of wagons· are ,not settled for a long time. 
Railway takes a very very long time in tracing the, where ' 
about of missing wagons. This deiays settlement." ' 

77.' On being enqulred' whether any time limit had been laid 
down for recoupment 'of coal wagons, which· are either 'missing or 
diverted to the owners, the Department of Railways; (Railway 
Board) explaIned in a note asunder: ; ',' 

"NonnaUy, diversion ofp\lbUc coal rakes is not 'allowed. How-
J!17er,. ~  public interest ~ oJ;'der' ~  ~ ~  needs 

, 
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ot. the community it may sometime become neCessary to 
divert coal consignments to other Public Utility Under-
takings like Power Houses, Steel Plants, Fertilizers Plants, 
Loco Sheds etc., In such cases matching delivery is re-
quired to be made by the diverting Railway within 30' 
days of the diversion. 

In case of diversion of piece-meal wagons which may be 

detached from a block rake the original consignee is not 
to be recouped with the ~ but to be compensated by 
payment of his claim. However, certificate of non-delivery 
is required to be issued to him within three months on 
the basis of which he can ask for booking of coal by Di-
rector, Rail Movement, Calcutta, in lieu of the number of 
wagons diverted which otherwise would have been receiv-
ed by him." 

78. When asked about the total number of claim cases, filed by 
the consigners, which are still to be disposed of, the Department of 
Railways (Railway Board) stated in a note: 

"The total number of claim cases of coal pending disposal &II 
on 3Q..11-1985 on Indian Railways were 1890. Their age-
wise position was: 

I. UptO 3 months old 

2. Between 3 to 6 months old 

1. Botwcen 6 months to 1 "ear old .... " . 
4. (),oor I Yl'ar old 

IOlS 

623 

2J.4. 

SO" 

. 78A. In reply to a query the Department of RailWays (R'ltlwa,. 
Board-) stated that the number of such claims cas:S pending m 
~  on Indian Railways as on 30 November, 1985 were 941. 

. . ~ .. -

79. The Coal consumers have further stated in their representa-
tions "that many a times as Coal Wagons are received with proper 
label and marking. . As a result of' this; the railway :authorities at 
the -delivery point are not able to identify the parties to whom the-
Wagons belong. The'Committee desired to know the steps-taken to 
ensure that the wagons reached the destination ~ proper labels: 
and markin·g. The Department of Coal-in a-note stated in reply: 

-; . ~ ~ ~  coal wagons ~  loadmg ~  i,roVtde' 
seal ~ ~  pocket:labels but.80metUnes miscreants ~ 

_. move/interfere. with them. while the wagonsst'e pasSing 
throuah' varloUs' yards arid handuDgpOh1tii 'Aii a ~ 
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idtmtification becomes difficult at the destination stations· 

It is being ensured that originating stations provide these 

labels and security staff guard them wherever they aTf' 

deployed." 

80. Para 1455 of the Indian Railwuy Commercial Manual ~ 

that: 

"Transit invoices should normally accompany the consign-

ments. In the case of consignments carried in l"Overed 

wagons, whether :n full wagons or smalls ~  transit notices 

should be placed inside the wagons. In the case of open 
wagons, they should be carried by the ~  alongwith 

the train documents instead 'Of placing inside the ~ ~  

. 81. The Committee note that there are two rates for booking of 
coal-owner's risk rate and railway's risk rate. Railways' risk rate 

is 20 per cent higher than the owner's risk rate. At present, coal L-: 
lteing booked by H.ailways at owner's risk rate. According to tht' 
rules, the coal and coke booked at owner's risk rate is not reweighed. 

However, in exceptional cases where there is evidence of apparent 
heavy shortage, reweighment is permitted by Divisiunal C ~  

Officers and depending upon the shortage so verified the claim ill 
paid. ~  to the Railways claims of ~  of foal in ~ 
wagons are not entertrained as a matter of course as coal is booked 
at owner's risk rate. Howevet:, the Raih\'ays do ~  claims for 
non-delivery of coal wagons to the consignees. Non-delivery of 

wagons is stated to be mainly due to diversion of coal wagons in pu},.. 
lie: interest to other public utility undertakings like Power House. 
Steel Plants, Fertiliser Plants, Loco shed .. , etc. In case where diver-

sion is of a full rake, matching deliveries are made by diverting, Rail-
way within 30 days of the diversion and in case where diversion is 
of piecemeal wagons, the original consignee is not compensated witlt 
toal but is given monetary compensation. Thus, total amount of 
compensation claims paid by the Railways mainly account for eases 
of non-delivery of,(ull ~  loads to the consi({Jlees and the amount 

of claims paid for the shortage of eoal is only marginal. ~~ 

the Committee find that the total amount of compensation paid .,.., 

toal traffic has increased gradually from Rs. I.S!) crores in 1977.78 to 
Rs. 10.24 crores in 1984-85. Likewise the percentage of aDlOUDt,' 01, 
tompeusation paid to the coal freight earnings has also increased gN-

d.aalJ¥ from 0.57 per cemt to 0.95, per ~  during the SIQIle. period. 
The approximate number of wagons div,ert4td 00 ~ ~  ~  Rail. 
~  ~ U  North-Eastern and N ~  Frontier) durin& 
.... 3f wg, ~  aDd that ~ U ~U ~ I.IO,188. 111 tI» 
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o .... ,ot .. ,...,tt.a,the"BaU"an ~  maQ eftorta to mipi:.. 
mise the Cliversion of. ........ ~ p'Janni'W •. andeoortit . 
•• ~ with Department of CQBl and consumers. Diversions not on17 
rault·'in C ~  ,from the..equicJaeea 
.... ~  ,.tIect .their 'produc.tiaD ~ ~ nOD-receipt 
of"coal·ja·tjme.. 

sz. The: COlDIDittee consider that in case of unavoidable diversio. 
ef-WBgQD.S, the .. claima filed. by the parties should. be disposed of at the 
88l'liest., In' this conne.ction, the Committee find that the total num-
.... of, claim eases pending, disposal as on 30 November, 1985 were 
1880. Out of theae as many as 937 cases were pending for a period 
r8Jllbag UOIII. three . months to more. th811 one year.' The Committee 
81''' of the view that all the cases of compensation c1ailllS should be 
disposed of within a prescribed· time limit say, within three month. 8' their filiDg-by the cOllcemedparties. The Committee fJuther find 
that thelle were. N1 cases of compensation. claims in respect of coal 
pendiag in the courts as on 30 November, 1985. The Committee desire 
that· the ~  •. should. review the procedure of disposal of com-
pensation, claiJu in respect of coal, and .take appropriate steps so that 
the·compeuation claims collld. be settled expeditiously and amicabb' 
ud resodUag to legal remedy by. the. COncerned parties or the Rail-
ways could be minimised-. 

~ It has also come to the notiee of the Committee that some-
times w4Igons are not delivered to the parties at the destinatioD&·aa..it 
_eup.es difficult to identify the parties to whom it belonp, due to 
illlproper labe11iDg 8Ild marking. on the wagons. The Committee are 
eonatraineatto note. that ia.truQticms contained in ~ .. nual in this 
nprd. are.D.Ot being,· observed in ~  and spirit. The Committee 
"eaire tIIat the coru:emect staR. at tile QrigjnJltiDg. stat.ons may'" 
iutn&etedto·Pl'Clvitlethe. labell alld, the. DJltddng at ~ appropriat. 
IIace oa. tie.. 'WJIgOlII. in. .. h ~~ that they ~  not, ~  removeCl 
or tampered with enroute. Further, the vehiele.lrUidanc:e N ~ 
tag the rakes/wagons should also ~  the consignees' names .. 
that there is no diftlculty in identifying the ~ atr ... d ....... 
Cions even if the label lOIIlehow ,ets ~ ~ 

~ ot Cool. . . . . 
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_ ~  coilsumers also and desired to know their vieWs in this regard. 
The representative of Coal ~  Limited stated: 

"The arrangements at the collieries for crushing coal do not 
exist. We have been progressively trying to make coal 
handling arrangements facilities at all the collieries. 
There are a number of places where the coal is not 
crushed and sized ...... Unless we undertake washing 
of coal, there may be difficulty in practice. If we ha Vt. 
some which is 10ft, thick, then in between there are 
some points of stone seen within the seam. With the 
passage of time, there has been an increasing degree of 
mechanisation, . and by mechanisation, this coal is mined; 
then stone, shale and coal are mined together. Even 
where arrangement for coal preparation exists, because 
the quantity of stone is large and it is badly mixed up 
with coal, so, any process of' separation of coal will only' 
remove part of it and some of it remains. We have ex-
amined this, question with some of the power stations. 
The programme for, ~  this problem is largely 
installing· coal handling plant.-(l). The size· will be 
brought to the proper size; (2) by baving more properly 
organised picking, a large percentage of stone and shale 
will be removed from. the coal." 

85. When asked about the international experience in this regard, 
tile witness stated: 

"There are a number of countries where bulk of the coal is. 
washed; but there are a number of places where only 
50 per cent coal is washed. It is a question of comparing 
economy of washing coal, say,. with some' effect· on effi:-
cienq. But we have been having these dialogues in prog-, 
. ress with some of power stations w4ether they would like' 
us to ~  their coal which will give greater, consistency 
',in quality." .' ,  . 

He further stated: 

.:-~ . 

"By washing abrasiveness also will go down. Ash will also 
come down. The second part about washing:is that a 
lot "Of material which is reiected contains a lot of com-
bustible matters; it may contain 50 ,per cent of the 
matter, which can -be burnt. 'That becOmes a bit of :a 
'·waSte. ODe has, to choose a' stage at 'wJ'tich ' wasbbij 
.. 'Should' be done and the tevel up to which Washing hat 
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to be done. In non-coking coal no consumer will a,.ee 
for washing. But it is used in steel plants after wasb.in&. 
May be in times to come it ~  be used for other pur-
.poses also after washing." 

86. The Committee desired to know the cost per tonne of crush-
ing and washing the coal . at the collieries. The Department of Coal 
.stated in a note as under: . 

"The cost at crushing and washing. varies widely dependjmz 
upon the nature of the raw coal to be washed. For a case. 
where an easy coal is washed with the simplest washing. 
circuit the additional cost is of the order of Rs. 60/-per 
tonne." 

87. When enquired whether tb.e consumers were willing to pay 
the washing cost of coal at collieries, the Department of Coal stated 
as under: 

"The question of benefication 'Of non-coking coal has been 
c01lSidered many times in the past. There are divergent 
views on the ~  of· such benefication. 
The Central Electricity Authority has held the view that 
conventional washing is likely to be uneconomic in that 
the additional cost of washing the coal would not result 
in comensurate. benefits in the form of improved power 
generation. The first non-coking coal washing was plan-
ned for setting up at Bharatput: to meet the needs of 
power coal for NALCO captive power plant. But 
NALCO retracted subsequently from the proposal. 

Tamil Nadu ~  Board has also agreed to take bene-
ficated coal for their Ennore and Tuticorin Power Sta-
tions. t:xpansion projects from Kalinga project of Central 
Coal fields Ltd., but the terms and conditions of the 
proposal are yet to he negotiated. There is also a proposal 
to supply washed coal to Satpura Power Station 01. 
MPEB from Nandan Wasbery." 

88. When eaqQired whether any economic study had. been COB-
'ducted by Coal India Ltd. to evaluate whether it would be better ~ 
have the coal crushed and Screened at the collieries rather than traDs-
porting the lump coa! including stone content etc. aDd thUs utiliaiD, . 
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awidab1e transport capacity and forcing the consumers to do tk 
aeadfuJ. at thc:ir end, ~ Department of Coal explained the position i .. 
a DOte as under: 

"The policy D[ CIL ~ to sl!pply ~  quality coal without any 
admixture of stone, shale or other extraneous matter as 
far as Ik'Ssihlc. 

For superior auality coal. CII:s policy has been to instal cru-
shers and screening plants and subject the stearn fraction 
to picking ·before despatch. This is possible for superior 
grade coals as the percentag.: of stone etc. is small. 

In the case of poor quality coal'i, the mine mostly open cast 
are of large capacity and in the absence of Coal ~ 

Plants ot many of the loading points when large scale 
mt.ehanical loading is done, it is not always possible to 
pick stones aud shale effectively. However, strict instruc-
tions have been given to remove extraneous matter man-
usually lib far as possible. A programme of having Coal 
Handling Plants at all the loading  points is under imple-
mentation. As regard the economy of washing there are 
certain vital areas where the likely advantage of using 
higher grade coals cannot be assessed by. us unless and 
until washed coal is used and the benefits are quantified:-

(i) Benefits ~  out of reduction in plant outages and 
reduction of maintenance costs. 

(ii) Benefits arising out of consistent quantity and size." 

89. During their meeting with the coal c:G1ISIIIIIel'B from westen 
aM Central region. at Bombay, tbe Committee were Informed by tile 
cowsamers that the coal wagons received by fIlem contained not 001, 
8aI but a sizeable quantity of stone stale etc. The COJDJDJttee were _. 
Iaappy to DOte that the COIISIIIDfb were made to pay fo.,:not only die 
east 01 stones by weight but also for its tnDsportation tboDSSDch of 
kilometres. T.he Committee therefore, asked the Department of Coal' 
to easure that soda extnmeous matters were not supplied ~ with 
die coal and tnmspoI'ted thousanch 01 kDometres blacking the already 
8CIIrce transportation capacity. 1bey were informed that w8lb1n1 tile 
coal could be the solution to this problem but it was a costly proposi-
tIoa. The plea of the Department that the washing of the coal weuld· 

lie anecoaomkal would not appear to be appropriate at this stage .. 
what the CODUBittee has In lnlnd Is not ~ of the coal but ..., 
pellmlnary 5CNe11iag. to "oid stoReS ek. The CommlUee'" to 
~ wily ICI'eeIIing (not W8IIIdag) of coal ooaId not be toae-
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at th collieries to euIft that soda eItnllJleOall JUtters wen scredIed 
.... '!lIe Committee coasider that die cost of sereelliq aIIoaIcJ DOt be 
a matter of dispute between the consumer and the supplier as the 
8Creeaing of stones, etc. has to be done after receipt of the coal at the 
cOllSUllL8lg end. 'Therefore,. screening cost has, in any neat, to be 
JaCUJTed. As such, by 8CreeI1ing the stones at the loading points consi-
derable cost on hnsportation of stones couldt be saved and space 
released for carrying coal in their place. The Committee desire that 
lIODIe methodology must be evolved at all collieries to segregate 
tbe extraneous matters from the coal before its loading. 

90. De Committee further note that the non-coking coal used 
by power plant .. , textie mills etc. is not being supplied after wash in&! 
by the coRieries. The Department of Coal have stated in this connec-
tion that the question of Beneficiation of non-coking coal has been 
con.,idered man,Y times in the past but tht're are diveI"gent view" on the 
cost/economics of slIch beneficiation. It has been contended that al-
though the ash and abrasiveness comes down hy washing the coal, a 
Jot 0( material soretected contains combustible matter which goes 
waste. Further, the use of washed coal is considered expensive a., 
according to Dep*hnent' of coal the cost of washing the coal with the 
simplest washing circuit is about Rs. 60 per tonne. The Central Elec-
tricity Authority is stated to have held the view that conventional 
washing is likely ·to be uneconomic in that the additional cost of wash-
iag the coal would not result in commensurate benefit in the fonn of 
improved power generation. Howf'ver, the representative of Coal India 
Limited informed the Committee during evidence that they had dia-
logues with some of the power stations whether they would like to 
use washed coal which would give greater consistency in qualit}·. 
OIel'S from some of the State Electricity BOIirds are stated to haw 
been received for supply of washed coal for a few of their selected 
power stations. The Committee desire that the C.oallndia Ltd. shoulrl 
try to provide beaefidated noo-cokiDg coal to tbo8e CODSUJDels who 
,...". the same. 

NJIW DzLm; 
November 17, 1986 
KWfilca 26:-f908 (saJcii) 

E. AYYAPU REDDY, 
Public Accounts Committee. 
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pi
n
g 
ma
y 
be
 
e
xa
mi
ne
d.
 
T
he
 
C
o
m-

mi
tt
ee
· 
w
o
uf
d 
li
ke
 t
b
e 
De
pa
rt
me
nt
 
of
 
Co
a1
1
Co
ai 
I
n
di
a 
Lt
d.
 
to
 t
a
k
e 

ne
ce
ss
ar
y 
st
ep
s 
i
n 
t
hi
s 
di
re
ct
i
o
n 
i
n 
c
o
or
di
na
ti
o
n 
wit
h 
th
e 
~
 

of
 
Su
rf
ac
e 
Tr
a
ns
p
or
t 
(
S
hi
p
pi
n
g 
Wi
n
g)
 
a
n
d 
De
pa
'r
t
m
C
Dt 
of
 
R
ai
l
w
qs
 
1
8
4 

a
p
pr
is
e 
th
o
m 
of 
t
he
 s
a
me
. 
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Th
e 
C
o
m
mi
tt
ee
 
ar
e 
i
nf
or
me
d 
t
ha
t 
Ra
il
wa
ys
 
ha
ve
 
ta
ke
n 
o
n 
ha
nd
 

t
w
o-
f
ol
d 
pr
o
gr
a
m
m
e 
t
o 
e
ns
ur
e 
t
h
at
 m
o
v
e
m
e
nt
 
of
 
c
oa
l 
t
o 
t
h
e 
c
o
ns
u
m-

i
n
g 
ce
nt
re
s 
re
ma
in
 
u
ni
nt
er
r
u
pt
e
d.
 
Fi
rs
t 
ac
ti
o
n 
ha
s 
be
en
 
ta
ke
n 
t
o 
i
m-

. 
, 

pr
o
ve
 
t
he
 
li
ne
 
ca
pa
ci
t
y 
o
n 
t
he
 i
m
p
or
ta
nt
 c
oa
l 
ca
rr
yi
n
g 
r
o
ut
es
. 
F
or
 

t
hi
s,
 
w
or
ks
 
h
a
vi
n
g 
es
ti
m
at
e
d 
c
os
t 
of
 
m
or
e 
t
h
a
n 
Rs
. 
40
0 
cr
or
es
 
ar
e 

st
at
e
d 
t
o 
b
e 
i
n 
pr
o
gr
es
s,
 
Se
c
o
n
dl
Y,
 
R
ai
l
w
a
ys
 
h
a
v
e 
i
nt
r
o
d
u
c
e
d 
B
O
X
N 

wa
go
ns
 
wh
ic
h 
ar
e 
s
h
or
te
r 
i
n 
le
n
gt
h 
b
ut
 
ha
ve
 
t
he
 s
a
me
 
ca
rr
yi
n
g 
ca
pa
-

ci
t
y 
as
 
t
he
 B
O
X 
wa
go
ns
, 
he
nc
e 
mo
re
 
c
oa
l 
ca
n 
be
 
ca
rr
ie
d 
in
 e
ac
h 
ra
ke
 

of
 
st
a
n
da
r
d 
le
ng
th
. 
Ac
c
or
di
n
g 
t
o 
t
he
 
De
pa
rt
me
nt
 
of
 
Ra
il
wa
ys
, 
3,
S
O
O 

B
O
X
N 
wa
g
o
ns
 
ha
ve
 
be
en
 
a
d
de
d 
to
 
t
he
 
fl
ee
t 
ti
ll
 
1
9
8
4-
8
5.
 
A
n
ot
he
r 

4
3
0
0 
s
uc
h 
wa
go
ns
 
ar
e 
li
ke
ly
 
to
 
be
 
ac
q
ui
re
d 
i
n 
1
9
8
5-
8
6 
de
pe
n
di
n
g 

u
p
o
n 
t
h
e 
fi
na
nc
ia
l 
re
s
o
ur
ce
s.
 
T
ot
al
 
i
n
v
es
t
m
e
nt
 i
n 
B
O
X
N,
 
w
a
g
o
ns
 
is
 

li
ke
ly
 t
o 
be
 R
s. 
4
2
9 
cr
or
es
. 
Wh
il
e 
a
p
pr
ec
ia
ti
n
g 
t
he
se
 m
ea
s
ur
es
 
t
he
 C
o
m-

mi
tt
ee
 
li
ke
 t
o 
be
 
in
fo
r
me
d 
wh
et
he
r 
th
es
e 
ar
e 
a
de
q
ua
te
 t
o 
me
et
 
t
he
 n
ee
ds
 

of
 
ra
il
 t
ra
ns
p
or
t 
of
 
co
al
. 

..
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T
 

l\
ai
l
wa
ys
/
Co
ai 

T
he
 
C
o
m
mi
tt
ee
 
no
te
 
t
ha
t 
c
oa
l 
wa
go
ns
 
ar
e 
we
ig
he
d 
at
 c
ol
li
er
ie
s 
a
n
d 

th
e 
R
Rs
 
ar
e 
is
su
ed
 
by
 
Ra
il
wa
y 
pe
rs
on
ne
l 
p
os
te
d 
at
 
t
he
 w
ei
gh
br
id
ge
s. 

W
he
re
 
th
er
e 
is
 n
o 
we
ig
hb
ri
dg
e, 
c
oa
l 
is
 l
oa
de
d 
by
 
t
he
 
c
ol
li
er
ie
s' 
o
n 

v
ol
u
ma
tr
ic
 
ba
si
s 
i.
e. 
as
'
pe
r 
ma
r
ki
n
g 
on
 
t
he
 w
ag
on
s 
a
n
d 
t
he
 w
ag
on
s 
ar
e 

su
bs
eq
ue
nt
ly
 
we
ig
he
d 
at
 
th
e 
Ra
il
wa
y 
we
ig
hb
ri
dg
es
 
or
 
b
o
o
ke
d 
o
n 

ca
rr
yi
n
g 
ca
pa
ci
ty
 
ba
si
s. 

Ho
we
ve
r, 
a 
te
st 
we
i
g
h
me
nt
 
of
 
1.
1
8 
t
U
b 

wa
go
ns
 
l
oa
de
d' 
i
n 
di
ff
er
e
nt
 
c
oa
l 
fi
el
ds
 
of.
 
Ea
st
er
n 
a
n
d 
S
o
ut
h 
Ea
st
er
n 

R3
il
wa
ys
, 
in
 S
e
pt
e
m
be
r 
1
9
8
5,
 
ha
d 
re
ve
al
ed
 t
ha
t 
3
7.
4
9 
p
er
 
ce
il
t 
wa
g
o
ns
 

we
re
 
o
ve
rl
oa
de
d 
a
n
d 
4
1.
3
9 
pe
r 
ce
nt
 
wa
go
ns
 
we
re
 
u
n
de
rl
oa
de
d.
 
T
he
 

e
xt
e
nt
 
of
 
o
ve
rl
oa
di
n
g 
in
 
re
sp
ec
t 
of
 
B
O
X 
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a
g
o
ns
 
fr
o
m 
9 
p
er
 
ce
nt
 
to
 

2
7 
p
er
c
e
nt
 
a
n
d 
i
n 
re
sp
ec
t 
of
 
4 
wh
ee
le
rs
 
fr
o
m 
6 
pe
r 
ce
nt
 
t
o 
3
3 
pe
r 
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aU
wa
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aI 

4 

ce
nt

 o
f 

th
o 

ca
rry

in
g 

ca
pa

ci
ty

. 
As

 r
eg

ar
ds

 u
nd

er
-l

oa
di

ng
 o

f 
wa

go
ns

, 
th

er
e 

ha
ve

 b
ee

n 
co

m
pl

ai
nt

s 
fr

om
 th

e 
co

ns
um

er
s 

th
at

 th
er

e 
is

 s
ho

rt
ag

e 
of

 c
oa

l 
to

 th
e 

tu
ne

 o
f 

13
 t

o 
16

 p
er

 c
en

t 
on

 t
he

 c
ar

ry
in

g 
ca

pa
ci

ty
. 

Th
e 

fa
ct

 th
at

 o
nl

y 
21

.1
2 

pe
r c

en
t w

ag
on

s 
w

er
e 

fo
un

d 
co

rre
ct

ly
 lo

ad
ed

, 
ill

 tb
o 

te
st

 c
he

ck
, 

in
di

ca
te

s 
no

th
in

g 
bu

t 
th

e 
fa

ilu
re

 o
n 

th
e 

pa
rt

 o
f 

th
e 

co
ns

ig
no

rs 
18

 w
el

l 
as

 t
he

 R
ail

w
ay

 s
ta

ff
 i

ss
ui

ng
 th

e 
R

R
s 

to
 

ex
etc

iso
 

pr
op

er
 s

up
er

vi
sio

n 
to

 e
ns

ur
e 

th
e 

co
rr

ec
t 

lo
ad

in
g 

op
er

at
io

ns
. 

To
 s

ay
 

th
e 

lo
ut

, t
he

 s
up

er
vi

si
on

 n
ee

ds
 to

 b
e 

tig
ht

en
ed

. 

1'h
c 

Co
m

m
itt

ee
 r

eg
re

t 
to

 o
bs

er
ve

 t
ha

t 
th

e 
C

oa
l 

In
di

a 
Lt

d.
 

au
d 

Ra
ilw

ay
s 

ha
ve

 .t
rie

d 
to

 s
hi

ft
 t

he
 r

es
po

ns
ib

ili
ty

 o
f 

pr
op

er
 

lo
ad

in
g 

of
 

w
a

p
a

 o
n 

ea
ch

 o
th

er
. 

A
cc

or
di

ng
 t

o 
th

e 
C

oa
l 

In
di

a 
U

d.
, 

th
e 

w
eig

h.
-

m
en

t 
re

sp
on

si
bi

lit
y 

at
 t

he
 p

oi
nt

 o
f 

lo
ad

in
g 

is
 t

ha
t 

of
 R

ai
lw

ay
s 

as
 

R
R

s 
ar

e 
is

su
ed

 b
y 

th
e 

R
ai

lw
ay

 s
ta

ff
 a

nd
 e

ve
n 

th
e 

w
ei

gh
 br

id
ge

s 
ow

n-
ed

 b
y 

th
e 

co
lli

er
ie

s 
ar

e 
m

an
ne

d 
by

 t
he

 R
ai

lw
ay

 s
ta

ff
. 

O
n 

th
e 

ot
he

r 
Ila

nd
, t

he
 R

ai
lw

ay
s 

ha
ve

 c
on

te
nd

ed
 t

ha
t 

it 
is

 th
e 

re
sp

on
si

bi
lit

y 
of

 th
e 

C!
Ol

lle
rle

a 
to

 
lo

ad
 

co
rr

ec
t 

qu
an

tit
y 

of
 

co
al

. 
T

he
 

C
om

m
itt

ee
 

fe
el

 
th

at
 

ne
ttb

er
 

R
ai

lw
ay

s 
no

r 
C

oa
l 

In
di

a 
Lt

d.
 

ca
n 

ab
so

l\1
e 

th
em

se
lv

es
 

frO
m

 
th

e 
re

sp
on

si
bi

lit
y 

of
 

en
su

ri
ng

 p
ro

pe
r 

lo
ad

in
g 

of
 

w
ag

on
s.

 
O

ve
r-

lo
ad

ln
g 

of
 

w
ag

on
s 

is
 

no
t 

on
ly

 
a 

sa
fe

ty
 

hu
ar

d 
l:m

i 
al

so
 

a 
le

ak
ag

e 
of

 
re

ve
nu

e 
w

he
re

as
 

un
-

de
r-

lo
ad

in
g 

of
 w

ag
on

s 
is 

cl
ea

r 
m

al
-p

ra
ct

ic
e.

 I
n 

any
 cas

e,
 i

t is
 e

ss
en

tia
l 

to
 en

su
re

 th
at

 th
e 

w
ag

on
s 

ar
e 

co
rr

ec
tly

 lo
ad

ed
. I

n 
th

e 
C

om
m

itt
ee

's 
vi

ew
 

th
e 

ch
an

ce
s 

of
 ir

re
gu

la
r l

oa
di

ng
 a

re
 m

or
e 

if
 th

e 
w

ag
on

s 
ar

e 
no

t a
t 

al
l 

w
ei

pe
d 

at
 t

he
 c

ol
lie

rie
s. 

A
t 

pr
es

en
t 

al
l 

th
e 

co
lli

er
ie

s 
do

 n
ot

 h
av

e 

tA
 

t-
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we
i
g
h
br
i
d
ge
s 
a
n
d 
e
ve
n 
t
he
 
e
xi
st
i
n
g 
we
i
g
h
br
i
d
ge
s 
ca
n
n
ot
 
we
i
g
h 
B
O
X 

wa
go
ns
 
wh
ic
h 
ar
e 
i
nc
re
as
i
n
gl
y 
be
i
n
g 
us
e
d 
f
or
 .
l
oa
di
n
g 
of
 
c
oa
l.
 
Ve
ry
 

f
e
w 
wa
g
o
ns
 
~

 i
n 
fa
ct
, 
we
i
g
he
d 
at
 t
h
e 
st
ar
ti
n
g 
p
oi
nt
 a
n
d 
he
nc
e 
la
r
ge
 

sc
al
e 
ir
re
g
ul
ar
 l
oa
di
n
gs
 a
r
e 
b
ut
 
na
t
ur
al
. 
H 
s
uc
h 
ir
re
g
ul
ar
 l
oa
di
n
gs
 i
.e
. 

u
n
de
r-
l
oa
di
n
g 
a
n
d 
o
ve
r-
l
oa
di
n
g 
of
 
wa
g
o
ns
 
is
 
all
o
we
d 
t
o 
c
o
nt
i
n
ue
 
UJl
o. 

c
he
c
ke
d 
t
he
re
 w
o
ul
d 
be
 
s
o
me
 m
or
e 
di
sa
d
va
nt
a
ge
s 
i
n 
a
d
di
ti
o
n 
to
 t
h
os
e 

r
ef
er
r
e
d 
t
o 

~~
 
S
o
me
 
c
o
ns
i
g
ne
es
 
w
o
ul
d 
ge
t 
u
n
d
ue
 
a
d
va
nt
a
ge
 
(i
n 

ca
se
 o
f 
o
ve
r-
l
oa
di
n
g)
 
w
he
re
as
 
s
o
me
 o
t
he
rs
 
wo
uk
t 
st
a
n
d 
t
o 
lo
se
 (
i
n·
ca
se
 

of
 
u
n
de
r-
l
oa
di
n
g)
 
as
 
c
os
t 
of
 
c
oa
l 
a
n
d 

~ 
is 
c
ha
r
ge
d 
o
n 
ca
n'
yi
n
g 

ca
pa
cit
y 

~
 
Th
e 
c
o
ns
i
g
ne
es
 
w
h
o 
lo
se
 i
n 
th
e 
pr
oc
es
s 
ar
e 
~
U

 
t
o 

ma
ke
 
a 
c
o
m
pl
ai
nt
 
a
ga
i
ns
t 
Ra
il
wa
ys
 
as
 
we
ll 
as
 
c
oa
l 
co
mp
an
ie
s 
f
or
 s
h
or
t 

s
u
p
pl
y 
of
 
c
o
al
 b
es
i
de
s 
cl
ai
mi
n
g 
c
o
m
pe
ns
at
i
o
n.
 
S
pe
ci
al
 
ef
f
or
ts
 
ar
e 
t
he
te
-

f
or
e,
 
ne
ce
&s
ar
y 
o
n 
t
he
 p
ar
t 
of
 
b
ot
h 
t
he
 
or
ga
ni
sa
ti
o
ns
 
t
o 
e
ns
ur
e,
 
a
n
d 

pa
rt
ic
ul
ar
l
y 
i
n 
ca
se
 
of
 
wa
g('
ln
s 
re
ma
i
ni
n
g' 
u
n
we
i
g
he
d 
at
 
th
e 
c
ol
Ue
ri
es
l 

~
 

l
oa
di
n
g 
p
oi
nt
s,
 
t
ha
t 
th
ey
 a
re
 l
oa
de
d 
t
o 
t
he
ir
 m
ar
ke
d 
ca
rr
yi
n
g 
ca
pa
ci
t
y.
 
' 

Ra
il
wa
}'l
/
Co
al 

As
 
o
n 
1
2 
De
ce
m
be
r,
 
1
9
8
5 
t
he
re
 
we
re
 
o
nl
y 
7
0 
we
i
g
h 
br
i
d
ge
s 
i
n 

di
ff
er
e
nt
 
c
ol
li
er
ie
s 
of
 
C
oa
l 
I
n
di
a 
Lt
d.
 
w
hi
c
h 
ba
s 
3
0
5 
ra
il
 
l
oa
di
n
g 

p
oi
nt
s.
 
O
ut
 
of
 
t
he
se
 o
nl
y 
5 
t 
we
i
g
h
br
i
d
ge
s 
we
re
 
i
n 
w
or
ki
n
g 
c
o
n
di
ti
o
ns
; 

13
 
be
iJ
ig
 
o
ut
 o
f 
or
de
r 
a
n
d 
6 
a
wa
it
i
n
g 
c
o
m
mi
ss
i
o
ni
n
g.
 
Ac
c
or
tt
i
n
g 
t
o 
t
he
 

De
pa
rt
me
nt
 
Of 
Co
al
, 
Co
al 
In
di
a 
Lt
d.
 
re
qu
ir
es
 
69
 
ad
di
ti
on
al
 
we
ig
h-

br
i
d
ge
s.
 
T
he
re
 
is
 
al
s
o 
a 
pr
o
p
os
al
 
f
or
 
i
ns
ta
ll
i
n
g 
19
 
el
ec
tr
on
ic
 
we
ig
h-

br
i
d
ge
s 
i
n 
th
e 
ne
ar
 
f
ut
ur
e 
t
o 
we
ig
h 
B
O
X
N 
wa
g
o
ns
 
at
 
t
he
ir
 c
ol
li
er
ie
s.
 
. 

Th
e 
e
x
pe
n
di
t
ur
e 
i
n
v
ol
ve
d 
o
n 
ma
c
hi
ne
s 
a
n
d 
i
ns
ta
ll
at
i
o
n 
of
 
in
di
ge
no
us
 

el
ec
tr
o
ni
c 
'
we
i
g
h
br
i
d
ge
s 
is
 s
ta
te
d 
t
o 
b
e 

be
t
we
e
n 
Rs
. 
1
2 
a
n
d 
Ra
. 
1
5 

l
at
hs
 e
ac
h 
a
n
d 
t
h
at
 o
n 
me
c
ha
ni
ca
l 
we
i
g
h
br
i
d
ge
s 
is 
of
 
t
he
 
or
de
r 
of
 

Rs
. 
9 
la
t
h!
; 
ea
c
h.
 
T
he
 
se
tt
i
n
g 
u
p 
of
 
el
ec
tr
o
ni
c 
we
i
g
h
br
i
d
ge
s 
is
 
h
o
w-



I 
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e
ve
r 
li
ke
ly
 t
o 
be
 
de
la
ye
d 
as
 
t
he
 i
n
di
ge
n
o
us
 m
a
n
uf
ac
t
ur
er
s 
ar
c 
st
at
e
d 
t
o 

ha
ve
 
be
en
 
as
ke
d 
t
o 
de
ve
l
o
p 
t
he
 
e
1e
ct
r
o
ni
c 
we
i
g
h
hr
i
d
ge
s 
ac
c
or
di
n
g 
to
 

ce
rt
ai
n 
re
q
ui
re
d 
s
pe
ci
fi
ca
ti
o
ns
. 
T
he
 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 e
ve
n 
if
 a
ll
 

t
he
se
 a
d
di
ti
o
na
l 
we
i
g
h
br
i
d
ge
s 
ar
e 
i
ns
ta
ll
e
d,
 
t
he
re
 w
o
ul
d 
st
il
l 
b
e 
ma
ny
 

c
oa
l 
l
oa
di
n
g 
p
oi
nt
s 
at
 
t
h
e 
c
ol
li
er
ie
s 
of
 
C
oa
l 
I
n
di
a 
Lt
d.
 
w
hi
c
h 
wi
ll
 

re
ma
i
n 
wi
t
h
o
ut
 
we
i
g
h
br
i
d
ge
s.
 
I
n' 
t
he
 
a
bs
e
nc
e 
of
 
we
i
g
h
br
i
d
ge
s 
it
 i
s 

n
ot
 
o
nl
y 
di
ff
ic
ul
t 
t
o 
as
ce
rt
ai
n 
t
h
e 
e
x
a
ct
 q
u
a
nt
it
y 
of
 
c
oa
l 
l
oa
de
d 
i
n 
t
h
e 

wa
g
o
ns
 
a
n
d 
t
he
 
c
os
t 
of
 
c
oa
l 
t
o 
be
 
c
ha
r
ge
d 
fr
o
m 
t
he
 
c
o
ns
u
me
rs
 
b
ut
 

al
so
 
o
n
ve
rI
oa
di
n
g 
a
n
d 
u
n
de
rl
oa
di
n
g 
ca
n
h
ot
 
be
 
c
o
nt
r
ol
le
d.
 
H 
t
he
 C
Qa
I 

I
n
di
a 
Lt
d.
 
ha
d 
pl
a
n
ne
d 
in
st
at
la
ti
(\
[l
 o
f 
we
i
g
h
hr
i
d
ge
s 
in
 a
 
p
ha
se
d 
ma
n
ne
r,
 

t
he
re
b
y 
s
pr
ea
di
n
g 
t
he
 e
x
pe
n
di
t
ur
e 
o
n 
t
he
m 
o
ve
r 
t
he
 v
ea
rs
, 
it
 w
o
ul
d 
n
ot
 

ha
ve
 
be
e
n 
di
ff
ic
ul
t 
t
o 
pr
o
vi
de
 
t
he
 
we
i
g
h
hr
i
d
ge
s 
at
 
al
l 
t
he
 c
ol
li
er
ie
s 
b
y 

n
o
w.
 
T
h
ei
r 
ta
s
k 
in
 
t
hi
s 
re
g-
ar
d 
wa
s 

~
 
ma
de
 
ea
si
er
 
t
o 
a 
ce
rt
ai
n 

e
xt
e
nt
 b
y 
t
h
e 
i
nc
e
nt
i
ve
s 
pr
o
vi
de
d 
b
v 
Ra
il
wa
vs
 
i
n 
t
h
e 
f
or
m 
of
 
re
ba
te
s 

f
or
 w
ei
l?
h
me
nt
 
of
 
c
oa
l 
at
. 
t
he
ir
 w
ei
g
h
br
i
d
ge
s 
pl
u.,
 
t
he
 c
os
t 
of
 
st
af
f 
pr
o-

vi
de
d 
t
o 
o
ve
ra
te
 
t
he
se
 w
ei
gh
br
id
!!
es
. 
T
he
 
C
o
m
mi
tt
ee
 
ha
ve
 
n
o
w 
be
en
 

i
nf
o
n
ne
d 
t
ha
t 
i
n 
t
he
 m
ee
ti
n
gs
 
he
l
d 
o
n 
31
 
Ja
n
ua
r
y,
 
1
9
8
6 
a
n
d 
1
5 
Fe
b-

r
ua
r
y,
 
1
9
8
6 
be
t
we
e
n 
t
he
 
U
ni
o
n 
E
ne
r
g
v 
Mi
ni
st
er
 
a
n
d 
t
he
 
re
pr
e
Se
nt
a-

ti
ve
s·
 o
f 
C
oa
l 
I
n
di
a 
Lt
d.
. 
St
at
e 
El
ec
tr
ic
it
v 
B
oa
r
d.
 
De
pa
rt
me
nt
s 
of
 

Ra
il
wa
ys
, 
P
o
we
r 
a
n
d 
C
oa
l.
 
a 
de
ci
si
o
n 
wa
s 
ta
ke
n 
t
ha
t 
C0
01
 
I
n
di
a 
Lt
d.
 

s
h
o
ul
d 
pr
o
vi
de
 
we
i
g
h
br
i
d
ge
s 
on
 
a 
cr
as
h 
pr
o
gr
a
m
me
 
ba
si
s 
i
n 
t
he
 i
de
nt
i-

fi
e
d 
mi
ne
s 
w
he
re
 
n
o 
we
ig
-h
me
nt 
is
 
be
i
n
g 
d
o
ne
 
at
 
pr
es
e
nt
. 
Th
e 
C
o
m-

mi
tt
ee
 
w
o
ul
d 
li
ke
 t
o 
be
 
a
Plj
ri
<;
ed
 
w
he
t
he
r 
C
0a
l 
t
n
di
a 
Lt
d.
 
ha
ve
 
ch
at
1c
ed
 

o
ut
 
a 
ti
m
e 
b
Qu
nd
 

~
~
 
f
qr
 
i
ns
ta
lJ
at
i
Q
n 
of
 

~
 
<itt
 
t
h
e 

VI
 .. 
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re
ma
i
ni
n
g 
co
ll
ie
ri
es
. 
T
he
 
C
o
m
mi
tt
ee
 
e
o
nt
i
de
r 
t
ha
t 
a
pa
rt
 
fr
o
a 
pr
ov
i
d-

i
n
g 
we
ig
bb
ri
dg
ea
 
at
 a
ll
 
t
he
 c
ol
li
er
ie
s 
it
 i
t 
al
ao
 
ne
cc
t
Nt
y 
w 
.
.
 ur
w 
dI
M 

a
de
q
ua
te
 
ar
ra
ng
e
me
nt
s 
ar
e 
ma
de
 
fo
r 
re
pa
ir
 
a
n
d 
ma
i
nt
e
na
nc
e 
of
 
t
bI
I
c 

we
ig
hb
ri
cf
ge
s. 

Ra
il
wa
ys
 

T
he
 
C
o
m
mi
tt
ee
 
fi
nd
 
fr
o
m 
th
e 
Pa
ra
gr
a
p
h 
5 
of
 
th
e 
Re
p
or
t 
of
 
t
» 

C
&
A
G 
of
 
I
n
di
a 
f
or
 t
he
 y
ea
r 
1
9
8
0-
8
1,
 
U
ni
o
n 
G
o
ve
r
n
me
li
t 
(
R
ail
w
ay
w)
 

re
ga
r
di
n
g 
ut
il
is
at
i
o
n 
of
 w
ei
gh
br
id
ge
s 
t
b
at
t
h
er
e 
is
 c
o
ns
i
de
ra
bl
e 
s
h
or
t
a.
 

of
 
we
ig
hb
ri
dg
es
 
wi
t
h 
t
he
 
Ra
il
wa
ys
. 
Ac
c
or
di
n
g 
t
o 
t
hi
s 
A
u
di
t 
pa
ra
 

t
he
re
 w
er
e 
6,
68
5 
b
o
o
ki
n
g 
st
at
i
o
ns
 
o
n 
t
he
 I
n
di
a
n 
Ra
il
wa
ys
, 
b
ut
 
t
he
 

n
u
m
be
r 
of
 
we
ig
hb
ri
dg
es
 
av
ai
la
bl
e 
fo
r 
we
i
g
h
me
nt
 
of
 
wa
g
o
n 
l
oa
d 
C

~ 

si
gn
me
nt
s 
wa
s 
on
ly
 
4
2
6.
 
O
ve
r-
l
oa
di
n
g 
of
 
wa
go
ns
 
is
 
a 
us
ua
l 
p
he
n
o-

me
n
o
n 
a
n
d 
d
ue
 
t
o 
s
h
or
ta
ge
 
of
 
we
ig
bb
ri
dg
es
 
t
he
 e
xc
es
s 
we
i
g
ht
 
l
oa
de
d 

o
n 
th
e 
wa
go
ns
 
g
o 
u
n
de
te
ct
e
d 
w
hi
c
h 
le
ad
s 
t
o·
 
c
o
ns
i
de
ra
bl
e 
l
OS
s 
of
 

re
ve
nu
e 
t
o 
t
he
 R
ai
l
wa
ys
 
a
n
d 
Co
al
 
I
n
di
a 
Lt
d.
 
a
pa
rt
 
fr
o
m 
re
s
ul
ti
n
g 
i
n 
~
 

sa
fe
ty
 
ha
za
r
ds
. 
T
h
e 
C
o
m
mi
tt
ee
. 
t
he
re
f
or
e,
 
de
si
re
 
t
ha
t 
Ra
il
wa
ys
 

sh
ou
ld
 
ac
q
ui
re
 
m
or
e 
we
ig
hb
ri
dg
es
 
a
n
d 
in
st
al
 t
he
m 
at
 
t
he
 g
o
o
ds
-
b
o
o
k-

i
n
g s
ta
ti
o
ns
l
ya
r
ds
 e
tc
. 
W
hi
le
 
t
he
 C
o
m
mi
tt
ee
 
a
p
pr
ec
ia
te
 
t
h
e 
di
ft
lc
uI
. 

ti
es
 e
xp
er
u
mc
ed
 b
y 
t
he
 R
ai
l
wa
ys
 
in
 o
pe
ra
ti
n
g 
m
or
e 
st
at
ic
 w
ei
gh
br
id
ge
s, 

t
he
y 
w
o
ul
d 
li
ke
 
t
he
m 
to
 
de
ve
lo
p 
an
d 
ac
q
ui
re
 
m
o
de
m 
i
n-
m
ot
i
o
n 

we
ig
hb
ri
dg
es
 
pe
r
mi
tt
i
n
g 
we
ig
h
me
nt
 
of
 
wa
go
ns
 
wi
t
h
o
ut
 
i
m
pe
di
n
g 
fr
ee
 

fl
o
w 
of
 
tr
af
fi
c. 
W
hi
le
 
d
oi
n
g 
so
, 
t
he
 
Ra
il
wa
ys
 
ma
y 
e
ns
ur
e 
i
n 
c
o
ns
ul
-

ta
ti
o
n 
wi
t
h 
C
oa
l 
I
n
di
a 
Lt
d.
 
t
ha
t 
t
he
re
 i
s 
no
 
d
u
pl
ic
at
i
o
n 
of
 
t
he
 a
rr
a
n
ge
-

me
nt
s 
f
or
 
pr
o
vi
si
o
n 
of
 
i
n-
m
ot
i
o
nl
st
at
ic
 w
ei
gh
br
id
ge
s. 

Ra
il
wa
ys
 

T
he
 
C
o
m
mi
tt
ee
 
n
ot
e 
t
ha
t 
t
he
 
Ra
il
wa
ys
, 
i
n 
or
de
r 
t
o 
c
he
c
k 
o
ve
r-

l
oa
di
n
g 
of
 
wa
go
ns
, 
ha
d 
st
ar
te
d 
we
ig
hi
ng
 
t
he
m 
at
 
L
u
d
hi
a
na
 
a
n
d 
st
ar
t-

ed
 
c
ha
r
gi
n
g 
le
vi
es
 
fo
r 
t
he
 
o
ve
rl
oa
di
n
g 
fr
o
m 
t
he
 
c
o
nc
er
ne
d 
pa
rt
ie
s.
 

~
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a
6 

R.
ail
wa
ys
 

• 

4 

T
he
 
pa
rt
ie
s 
fil
e
d 
wr
it
s 
i
n 
th
e 
Hi
g
h 
C
o
ur
ts
 
a
ga
i
ns
t 
Ra
il
wa
ys
' 
le
v
yi
n
g 

pe
na
lt
y 
c
ha
r
ge
s 
a
n
d 
t
he
 C
o
ur
t 
is
 s
ta
te
d 
t
o 
ha
ve
 
r
ul
e
d 
t
ha
t 
o
ve
r-
l
oa
di
n
g 

w
u 
n
ot
 
t
h
e 
fa
ul
t 
of
 
t
h
e 
c
o
ns
i
g
ne
es
 
b
ut
 
t
h
at
 o
f 
t
h
e 
C
oa
l 
I
n
di
a 
Lt
d.
 

a
n
d 
t
he
re
f
or
e 
Ra
il
wa
ys
 
ca
n
n
ot
 
c
ha
r
ge
 
pe
na
lt
y.
 
Th
e 
C
o
m
mi
tt
ee
 

~ 
c
o
m
me
n
d 
t
h
at
 t
hi
s 
pr
o
bl
e
m 
s
h
o
ul
d 
be
 
re
-e
xa
mi
ne
d 
b
y 
t
h
e 
Ra
il
wa
y 

B
oa
r
d 
wi
t
h 
a· 
vi
e
w 
t
o 
a
me
n
di
n
g 
t
he
 

~
 
Ac
t 
s
o 
as
 
t
o 
e
m
p
o
we
r 

t
he
 R
ai
l
wa
ys
 
t
o 
re
c
o
ve
r 
d
ue
 
fr
ei
g
ht
 
o
n 
o
ve
r-
l
oa
de
d 
wa
g
o
ns
. 

W
he
re
as
 
it
 i
s 
i
m
p
or
ta
nt
 t
o 
se
e 
t
ha
t 
e
xc
es
s 
c
oa
l 
i
n 
t
he
 w
a
g
o
ns
 
is
 

D
Ot 
pa
ss
e
d 
o
n 
t
a 
th
e 
co
ns
ig
ne
es
, 
it
 
is
 
al
s
o 
ne
ce
ss
ar
y 
t
o 
e
ns
ur
e 
t
ha
t 

t
he
y 
ge
t 
t
he
 s
a
me
 
q
ua
nt
it
y 
'
Of 
c
oa
l 
f
or
 
w
hi
c
h 
t
he
y 
·a
re
 t
o 
ma
ke
 
pa
y-

me
nt
 
t
o
wa
r
ds
 
t
he
 c
os
t 
of
 
t
he
 
c
oa
l 
a
n
d 
t
he
 f
re
i
g
ht
 
t
he
re
f
or
e.
 
C
OI
l-

~
 

I
Ur
n
er
s 
ha
ve
 
c
o
m
pl
ai
ne
d 
t
ha
t 
q
ui
te
 
of
te
n 
t
he
re
 i
s 
s
u
bs
ta
nt
ia
l 
s
h
or
ta
ge
 

of
 
c
oa
l 
i
n 
t
he
 w
a
g
o
ns
 
re
ce
iv
ed
 b
y 
t
he
m.
 
T
h
e 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
th
at 

a
pa
rt
 
fr
o
m 
u
n
de
rl
oa
di
n
g 
at
 
t
he
 
c
ol
li
er
ie
s 
(
di
sc
us
se
d 
i
n 
t
he
 
pr
ec
e
di
n
g 

pa
ra
gr
a
p
hs
),
 
t
he
 p
il
fe
ra
ge
 
e
n-
r
o
ut
e 
is
 
t
he
 o
t
he
r 
ma
j
or
 
ca
US
e 
f
or
 s
h
or
t-

ag
e 
of
 
c
o
al 
at
 
t
he
 c
o
ns
u
me
r'
s 
e
n
d.
 
Ac
c
or
di
n
g 
t
o 
Ra
il
wa
ys
 
t
he
 p
il
fe
r-

a
ge
 
e
n-
r
o
ut
e 
is
 m
ai
nl
y 
d
ue
 
t
o 
t
h
e 
fa
ct
 t
h
at
 i
n 
s
o
me
 
re
gi
o
ns
 t
r
ai
ns
 a
r
e 

st
o
p
pe
d 
a
n
d 
t
he
 
c
oa
l 
fr
o
m 
t
he
 .
 w
a
g
o
ns
 
is
 
l
o
ot
e
d.
 
T
h
e 
C
o
m
mi
tt
ee
 

de
pr
ec
at
e 
s
uc
h 
a 
si
t
ua
ti
o
n 
a
n
d 
w
o
ul
d 
re
c
o
m
me
n
d 
t
ha
t 
s
uc
h 
.
wl
ne
ra
bl
e 

zo
ne
s 
s
h
o
ul
d 
be
 
pr
o
pe
rl
y 
g
ua
r
de
d 
a
n
d 
pr
o
pe
r 
la
w 
a
n
d 
or
de
r 
si
t
ua
ti
o
n 

s
h
o
ul
d 
be
 
e
ns
ur
e 
i
n 
c
o
o
pe
ra
ti
o
n 
wi
t
h 
t
he
 S
ta
te
 
G
o
ve
r
n
me
nt
 
c
o
nc
er
ne
d 

at
 
th
e 
hi
g
he
st
 
le
ve
l. 
Va
ri
o
us
 
st
e
ps
 
ar
e 
st
at
e
d 
to
 h
a
ve
 
be
e
n 
ta
ke
n 
t
o 

re
d
uc
e 
t
he
 
tr
a
ns
it
 l
os
se
s. 
T
he
 
C
o
m
mi
tt
ee
, 
h
o
we
ve
r,
 
fi
nd
 
t
h
at
 1
be
 

tr
l
Dl
it
 l
os
se
s 
ar
e 

~
 
i
nc
re
as
i
n
g.
 
T
hi
s 
is
 e
vi
de
nt
 
fr
o
m 
t
he
 f
ac
t 

.. 
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Ra
il
wa
ys
 

t
ha
t 
pe
rc
e
nt
a
ge
 
of
 
tr
a
ns
it
 l
os
s 
of
 
lo
co
 c
oa
l 
(c
ar
ri
e
d 
fo
r 
Ra
il
wa
ys
' 
o
w
n 

c
o
ns
u
m
pt
i
o
n)
 
ha
s 
i
nc
re
as
e
d 
fr
o
m 
2.
33
 
p
er
 
c
e
nt
 
(2
.6
5 
l
a
k
hs
 
t
o
n
ne
s)
 

i
n 
1
9
7
7-
7
8 
t
o 
6.
1 
pe
r 
ce
nt
 
(
5.
6
7 
la
k
h 
t
o
n
ne
s)
 
in
 
1
9
8
4-
8
5 
al
t
h
o
u
g
h 

th
e 
n
or
m 
f
or
 t
he
 t
ra
ns
it
 l
os
s 
of
 
Ra
il
wa
y 
C
oa
l 
is
 o
nl
y 
2 
pe
r 
ce
nt
. 
Li
ke
-

wi
se
, 
t
he
 l
os
s 
of
 
c
oa
l 
i
n 
tr
a
ns
it
 c
ar
ri
e
d 
f
or
 
p
u
bl
ic
 
c
o
ul
d 
be
 
es
ti
ma
te
d 

t
o 
ha
ve
 
in
cr
ea
se
d 
m
or
e 
Or 
le
ss
 i
n 
t
he
 s
a
me
 
pr
o
p
or
ti
o
n 
fr
o
m 
16
.1
 
l
at
h 

t
o
n
ne
s 
i
n 
1
9
7
7-
7
8 
t
o 
3
6.
8
4 
la
k
h 
t
o
n
ne
s 
in
 
1
9
8
1-
8
2 
a
n
d 
t
o 
5
5.
8
8 

la
k
h 
t
o
n
ne
s 
in
 
1
9
8
4-
8
5.
 

T
he
 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
i
nc
re
as
i
n
g 
pi
lf
er
a
ge
 
of
 
c
oa
l 
n
ot
hi
n
g 
b
ut
 

a 
se
ri
ou
s 
lo
ss
 
t
o 
t
he
 
Ra
il
wa
ys
 
a
n
d 
t
he
 
b
o
na
fi
de
 
c
o
ns
u
me
rs
 
a
n
d 
t
he
y 

ca
n
n
ot
 
b
ut
 
st
re
ss
 
t
he
 
ur
ge
nt
 
ne
ed
 
to
 
el
i
mi
na
te
 
th
is
. 
I
n 
t
he
 C
o
m
mi
t-

te
e'
s 
vi
e
w 
pi
lf
er
ag
e 
of
 
c
oa
l 
c
o
ul
d 
be
 
d
ue
 
to
 v
ar
i
o
us
 
re
as
o
ns
 v
iz
. 
R
P
Fs
 

in
di
ff
er
en
t 
at
ti
t
u
de
; 
co
nn
iv
an
ce
 
of
 
st
af
f 
wi
th
 
or
ga
ni
se
d 
ga
n
g 
at
 
al
l 

i
m
p
or
ta
nt
 j
u
nc
ti
o
ns
; 
t
he
ft
 o
f 
co
al
 
at
 
t
he
 y
ar
ds
 
a
n
d 
t
he
 a
b
n
or
ma
l 
de
la
y 

at
 
t
he
 
tr
a
ns
hi
p
me
nt
 
po
in
ts
. 
Su
ch
 
pi
lf
er
ag
e 
c
o
ul
d 
be
 
c
o
nt
ai
ne
d 
t
o 
a 

la
rg
e 
e
xt
e
nt
 
if
 s
ur
pr
is
e 
ch
ec
ks
 
ar
e 
c
o
n
d
uc
te
d 
q
ui
te
 
of
te
n 
at
 
t
he
 

ma
rs
ha
ll
i
n
g 
ya
rd
s, 
tr
a
ns
hi
p
me
nt
 
p
oi
nt
s 
a
Dd
 
t
he
 
i
m
p
or
ta
nt
 
j
u
nc
ti
o
ns
 

an
d 
t
he
 d
et
er
re
nt
 
ac
ti
o
n 
is
 
ta
ke
n 
a
ga
i
ns
t 
a1
l 
t
h
os
e 
f
o
u
n
d 
i
n
d
ul
gi
n
g 
 i
n 

it
. 
T
he
 
C
o
m
mi
tt
ee
 
f
ur
t
he
r 
re
c
o
m
me
n
d 
t
ha
t 
c
oa
l 
s
h
o
ul
d 
be
 
m
o
ve
d 

as
 
f
ar
 
as
 
p
os
si
bl
e 
i
n 
bl
oc
k 
ra
ke
s 
a
n
d 
t
h
e 
tr
a
ns
it
 
ti
m
e 
f
or
 
t
h
e 
s
a
m
e 

sh
ou
ld
 
al
s
o 
be
 
mi
ni
mi
se
d 
by
 
ha
vi
ng
 
t
he
 m
i
ni
m
u
m 
po
ss
ib
le
 
st
o
p
pa
ge
s.
 

D
ur
at
i
o
n 
of
 
st
o
p
pa
ge
s 
wh
er
ev
er
 
ne
ce
ss
ar
y 
s
h
o
ul
d 
al
So
 
be
 
mi
ni
mi
se
d.
 

T
he
 
Ra
il
wa
ys
 
s
h
o
ul
d 
al
so
 
e
ns
ur
e 
t
ha
t 
R
P
F 
s
q
ua
d 
i
n
va
ri
a
bl
y 
ac
c
o
m-

pa
n
y 
th
e 
co
al
 
wa
go
ns
, 
in
 
pa
rt
ic
ul
ar
 
th
e 
fu
ll 
ra
ke
s 
a
n
d 
ar
e 
ma
de
 
ac
-

c
o
u
nt
a
bl
e 
f
or
 a
n
y 
pi
lf
er
a·
ge
 
t
a
ki
n
g 
pl
ac
e 
i
n 
tr
a
ns
it
. 
T
h
es
e 

~
 

.s
h
o
ul
d 
b
e 
e
nf
or
c
e
d 
m
or
e 
vi
g
or
o
us
l
y 
i
n 
Ce
nt
ra
l,
 
Ea
st
er
n,
 
S
o
ut
h 
E
as
t
er
n 

U.
 
-..
.l 
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Ra
il
wa
ys
 

• 

4 -
-
-
-
-
-
-
-
-
_.
_
-
-
-
-

a
n
d 
We
stl
e
m 
Ra
il
wa
ys
 
wh
er
e 
c
oa
l 
lo
ss
es
 a
re
 
st
at
e
d 
t
o 
ha
ve
 
g
o
ne
 
u
p 

st
ee
pl,
y.-
Re
sp
ec
ti
ve
 
St
at
e 
Go
ve
rn
me
nt
s 
m
us
t 
b
e 
cl
os
el
y 
in
vo
lv
ed
 
in
 

en
su
ri
ng
 
th
e 
sa
fe
 
tr
a
ns
it
 o
f 
c
oa
l 
t
hr
o
u
g
h 
t
he
ir
 a
re
as
. 
. 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 t
h
er
e 
ar
e 
t
w
o 
r
at
es
 
f
or
 
b
o
o
ki
n
g 
of
 

co
al
-o
wn
er'
s 
ri
sk
 
ra
te
 
a
n
d 
ra
il
wa
y'
s 
ri
sk
 
ra
te
. 
Ra
il
wa
ys
' 
'r
is
k 
ra
te
 
is
 

2
0 
pe
r 
ce
nt
 
hi
gh
er
 
t
ha
n 
th
e 
o
wn
er
's
 
ri
sk
 
ra
te
. 
At
 
pr
es
en
t, 
c
oa
l 

is
 

be
i
n
g 
b
o
o
ke
d 
b
y 
Ra
il
wa
ys
 
at
 '
O
wn
er'
s r
is
k 
ra
te
. 
Ac
c
or
di
n
g 
t
o 
t
h
e 
r
ul
es
, 

t
h
e 
c
oa
l 
a
n
d 
c
o
ke
 
bo
ok
ed
 
at
 o
wn
er
's
 
ri
sk
 
ra
te
 i
s 
n
ot
 r
e
we
i
g
he
d.
 H
o
w-

e
ve
r,
 
i
n 
e
xc
e
pt
i
o
na
l 
ca
se
s 
w
he
re
 
t
he
re
 i
s 
e
vi
de
nc
e 
of
 
a
p
pa
re
nt
 
he
a
v
y 

sh
or
ta
ge
, 
re
we
ig
h
me
nt 
is
 
pe
n
ni
tt
e
d 
by
 
Di
vi
si
on
al
 
Co
m
me
rc
ia
l 
Of
fi
ce
rs
 

a
n
d 
de
pe
nd
in
g 
u
p
o
n 
th
e 
sh
or
ta
ge
 
s
o 
ve
ri
fi
ed
 
th
e 
cl
ai
m 
is
 p
ai
d. 
Ac
c
or
-

di
n
g 
to
 t
he
 

~
 c
la
i
ms
 
of
 
sh
or
ta
ge
 
of
 
co
al
 
in
 t
he
 w
ag
on
s 

ar
e 

n
ot
 
e
nt
er
ta
i
ne
d 
as 
a 
ma
tt
er
 
of
 
co
ur
se
 
as
 
co
al 
is
 b
o
o
ke
d 
at 
o
wn
er
's
 
ri
sk
 

ra
te
.. 
Ho
we
ve
r, 
th
e 
Ra
il
wa
ys
 
d
o 
ac
ce
pt
 
cl
ai
ms
 
fo
r 
no
n-
de
li
ve
ry
 
of
 
co
al
 

wa
go
ns
 
to
 
th
e 
co
ns
ig
ne
es
. 
No
n-
de
li
ve
ry
 
of
 
wa
go
ns
 
is
 
st
at
ed
 
to
 
be
 

ma
i
nl
y 
d
ue
 
t
o 
di
ve
rs
i
o
n 
of
 
c
oa
l-
wa
g
o
ns
 
i
n 
p
u
bl
ic
 
i
nt
er
es
t 
t
o 
ot
he
r 

pu
bl
ic
 
ut
il
it
y 
un
de
rt
ak
in
gs
 
ii
ke
 
Po
we
r 
Ho
us
e, 
St
ee
l 
Pl
a
nt
s,
 
Fe
rt
il
is
er
 

Pl
an
ts
, 
L
oc
o 
sh
ed
s, 
et
c. 
In
 c
as
e 
wh
er
e 
di
ve
rs
io
n 
is
 o
f 
a 
fu
ll 
ra
ke
, 
ma
ch
-

in
g 
de
li
ve
ri
es
 
ar
e 
ma
de
 
b
y 
di
ve
rt
in
g 
Ra
il
wa
y 
wi
th
in
 
30
-
da
ys
 
of
 
th
e 

di
ve
rs
io
n 
an
d 
in
 
ca
se
 
wh
er
e 
di
ve
rs
io
n 
is
 
of
 
pi
ec
e
me
al
 
wa
go
ns
, 
t
he
 

or
i
gi
na
l 
c
o
ns
i
g
ne
es
 i
s 
n
ot
 
C'
O
mp
en
sa
te
d 
wi
t
h 
c
oa
l 
b
ut
 i
s 
gi
ve
n 
m
o
ne
ta
r
y 

co
mp
en
sa
ti
on
. 
 
Th
us
, 
to
ta
l 
a
m
o
u
nt
 
of
 
co
mp
en
sa
ti
on
 
cl
ai
ms
 
pa
i
d 
by
 

th
e 
Ra
il
wa
ys
 
ma
in
ly
 
ac
co
un
t 
f
Or 
ca
se
s 
of
 
no
n-
de
li
ve
ry
 
of
 
fu
U 
wa
go
n 

lo
ad
s 
to
 
th
e 
co
ns
ig
ne
es
 
an
d 
th
e 
a
m
o
u
nt
 
of
 
cl
ai
ms
 
pa
i
d 
f
or
 
th
e 
sh
or
t-

v.
 
0
0 
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Ra
il
wa
ys
 

, 
... 

, 

a
ge
 
of
 
c
oa
l 
is
 o
nl
y 
ma
r
gi
na
l.
 
H
o
we
ve
r,
 
t
he
 C
o
m
mi
tt
ee
 
fi
nd
 
t
ha
t 
t
he
 

t
ot
al
 a
m
o
u
nt
 
of
 
c
o
m
pe
ns
at
i
o
n 
pa
i
d 
o
n 
c
oa
l 
tr
af
fi
c 
ha
s 
i
nc
re
as
e
d 
gr
a
d-

ua
ll
y 
fr
o
m 
Rs
. 
1.
6
5 
cr
or
es
 
i
n 
1
9
7
7-
7
8 
t
o 
Rs
. 
1
0.
2
4 
cr
or
es
 
i
n 
1
9
8
4-

8
5.
 
Li
ke
wi
se
 
t
he
 
pe
rc
e
nt
a
ge
 
of
 
a
m
o
u
nt
 
of
 
c
o
m
pe
ns
at
i
o
n 
pa
i
d 
°t
o 
t
he
 

c
oa
l 
fr
ei
g
ht
 
ea
rn
in
g
S 
ha
s 
al
s
o 
i
nc
re
as
e
d 
gr
a
d
ua
ll
y 
fr
o
m 
0.
5
7 
pe
r 
ce
nt
 

t
o 
0.
9
5 
pe
r 
ce
nt
 d
ur
i
n
g 
t
he
 s
a
me
 
pe
ri
o
d.
 
T
he
 
a
p
pr
o
xi
ma
te
 
n
u
m
be
r 
of
 

wa
go
ns
 
di
ve
rt
e
d 
o
n 
se
ve
n 
Z
o
na
l 
Ra
il
wa
ys
 
(e
xc
l
u
di
n
g 
N
or
t
h-
Ea
st
er
n 

a
n
d 
N
or
t
h-
Ea
st
 
Fr
o
nt
ie
r)
 
d
ur
i
n
g 
1
9
8
3-
8
4 
wa
s 
1,
0
1,
6
0
8 
a
n
d 
t
ha
t 
d
ur
-

i
n
g 
1
9
8
4-
8
5 
wa
s 
1,
1
0,
1
9
8.
 
I
n 
t
he
 o
pi
ni
o
n 
of
 
t
he
 C
o
m
mi
tt
ee
 
t
he
 

Ra
il
wa
ys
 
s
h
o
ul
d 
ma
ke
 
ef
f
or
ts
 
t
o 
mi
ni
mi
se
 
t
he
 d
i
ve
rs
i
o
n 
of
 
wa
g
o
ns
 
b
y 

m
or
e 
st
ri
n
ge
nt
 
pl
a
n
ni
n
g 
a
n
d 
c
o
or
di
na
ti
o
n 
wi
t
h 
De
pa
rt
me
nt
 
of
 
C
ol
I 

a
n
d 
c
o
os
u
me
rs
. 
D.
iv
er
si
on
s 
n
ot
 
o
nl
y 
re
s
ul
t 
i
n 
a
v
oi
da
bl
e 
ca
se
s 
of
 
c
or
n-

pe
ns
at
i
o
n 
cl
ai
ms
  
fr
o
m 
t
h
e 
c
o
ns
i
g
ne
es
 
b
ut
 
al
s
o 
a
d
ve
rs
el
y 
af
fe
ct
 
t
h
ei
r 

pr
o
d
uc
ti
o
n 
sc
he
d
ul
e 
d
ue
 
t
o 
n
o
n-
re
ce
i
pt
 
of
 
c
oa
l 
i
n 
ti
me
. 

T
h
e 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
t
ha
t 
i
n 
ca
se
 
of
 
u
na
v
oi
da
bl
e 
di
ve
rs
i
o
n 
of
 

wa
go
ns
, 
t
he
 
cl
ai
ms
 
fil
ed
 
b
y 
t
he
 p
ar
ti
es
 
s
h
o
ul
d 
be
 
di
s
p
os
e
d 
of
 
at
 
t
he
 

ea
rl
ie
st
. 
I
n 
t
hi
s 
c
o
n
ne
ct
i
o
n,
 t
h
e 
C
o
m
mi
tt
ee
 
fi
nd
 t
h
at
 t
h
e 
t
ot
al
 n
u
m
b
er
 

of
 
cl
ai
m 
ca
se
s 
pe
n
di
n
g 
di
s
p
os
al
 
as
 
o
n 
30
 
N
o
ve
m
be
r,
 
19
85
 
w
er
e 
18
90
. 

O
ut
 
of
 
th
es
e 
as
 
ma
n
y 
as
 
9
3
7 
ca
se
s 
we
re
 
pe
n
di
n
g 
f
or
 
a 
pe
ri
o
d 
ra
n
gi
n
g 

fr
o
m 
t
hr
ee
 
m
o
nt
hs
· 
t
o 
m
or
e 
t
ha
n 
o
n
e·
 y
ea
r.
 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
of
 

t
he
 v
ie
w 
t
ha
t 
al
l 

~
 c
as
es
 
of
 
c
o
m
pe
ns
at
i
o
n 
cl
ai
ms
 
s
h
o
ul
d 
be
 
di
s
p
os
e
d 

of
 
wi
t
hi
n 
a 
pr
es
cr
i
be
d 
ti
me
 
li
mi
t 
sa
y,
 
wi
t
hi
n 
t
hr
ee
 
m
o
nt
hs
 
of
 
t
he
ir
 

fi
li
n
g 
b
y 
t
h
e 
c
o
nc
er
ne
d 
pa
rt
ie
s.
 
T
h
e 
C
o
m
mi
tt
ee
 
f
ur
t
he
r 
fi
nd
 t
h
at
 t
he
re
 

we
re
·
9
4
1 
ca
se
s 
of
 
c
o
m
pe
ns
at
i
o
n 
cl
ai
ms
 
i
n 
re
s
pe
ct
 o
f 
c
oa
l 
pe
n
di
n
g 
i
n 

t
he
 
c
o
ur
ts
 
as
 
o
n 
3
0 
N
o
ve
m
be
r,
 
1
9
8
5.
 
T
he
 
C
o
m
mi
tt
ee
 
de
si
re
 
t
ha
t 
t
he
 

Ra
il
wa
ys
 
s
h
o
ul
d 
re
vi
e
w 
t
h
e 
pr
oc
e
d
ur
e 
of
 
di
s
p
os
al
 
of
 
c
o
m
pe
ns
at
i
o
n 

VI
 
1.
0 



1 
2 

3 
4-

-_
 .. 
-
-
-
.
-
-
:
-
-
... ~

 
--
--
--
--
_.
-
. 

.-
-
-
-

cl
ai
ms
 
i
n·
 re
s
pe
ct
 '
Of 
co
al
 
a
n
d 
ta
ke
 a
p
pr
o
pr
ia
te
 
st
e
ps
 s
o 
t
h
at
 t
he
 c
o
m-

pe
ns
at
i
o
n 
cl
ai
ms
 
c
o
ul
d 
be
 
se
tt
le
d 
ex
pe
di
ti
ou
sl
y 
a
n
d 
a
mi
ca
bl
y 
a
n
d 

re
so
rt
in
g 
t
o 
le
ga
l 
re
me
dy
 
by
 
th
e 
c
o
nc
er
ne
d 
pa
rt
ie
s 
or
 
th
e 
Ra
il
wa
ys
 

co
ul
d 
be
 
mi
ni
mi
se
d. 
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Ra
il
wa
ys
 

It
 h
as
 
al
so
 
co
me
 
t
o 
t
he
 n
ot
ic
e 
of
 
t
he
 C
o
m
mi
tt
ee
 
t
ha
t 
so
me
ti
me
s 

wa
go
ns
 
ar
e 
n
ot
 
de
li
ve
re
d 
to
 t
he
 p
ar
ti
es
 
at
 t
he
 d
es
ti
na
ti
on
s 
as
 
it
 b
ec
o
me
s 

di
ff
ic
ul
t 
t
o 
id
en
ti
fy
 t
he
 p
ar
ti
es
 
to
 w
ho
m 
it 
be
lo
ng
s, 
d
ue
 
t
o 
i
m
pr
o
pe
r 

la
be
ll
i
n
g 
a
n
d 
ma
r
ki
n
g 
on
 
t
he
 w
a'
go
ns
. 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
ns
tr
ai
ne
d 

t
o 
n
ot
e 
t
h
at
 i
ns
tr
uc
ti
o
ns
 c
o
nt
ai
ne
d 
in
 t
he
 m
a
n
ua
l 
i
n 
t
hi
s 
re
ga
r
d 
ar
e 
n
ot
 

be
i
n
g 
'
Ob
se
rv
ed
 i
n 
le
tt
er
 a
n
d 
s
pi
ri
t.
 
T
he
 
C
o
m
mi
tt
ee
 
de
si
re
 
t
h
at
 
t
h
e 

0'
1 

co
nc
er
ne
d 
st
af
f 
at
 
t
he
 o
ri
gi
na
ti
ng
 
st
at
io
ns
 
ma
y 
be
 
i
ns
tr
uc
te
d 
to
 p
r
o-
. 

0 

vi
de
 
t
he
 l
ab
el
s 
an
d 
th
e 
ma
r
ki
n
g 
at
 
t
he
 a
p
pr
o
pr
ia
te
 
pl
ac
e 
o
n 
t
he
 w
a-

g
o
ns
 i
n 
s
uc
h 
a 
wa
y 
t
ha
t 
t
he
y 
ar
e 
n
ot
 
ea
si
l
y 
re
m
o
ve
d 
or
 
ta
m
pe
re
d 
wi
t
h 

e
nr
o
ut
e.
 
F
ur
t
he
r,
 
t
he
 v
eh
ic
le
 
gu
id
an
ce
 
ac
co
mp
an
yi
ng
 
th
e 
ra
ke
s I
 wa
go
ns
 

s
h
o
ul
d 
al
so
 
c
o
nt
ai
n 
th
e 
co
ns
ig
ne
es
' 
na
me
s 
so
 
~

 t
he
re
 i
s 
n
o 
di
ff
ic
ul
ty
 

in
 
id
en
ti
fy
in
g 
th
e 
wa
go
ns
 
at
 
th
e 
de
st
in
at
io
ns
 
ev
en
 
if
 t
he
· 
la
be
l 
so
me
-

ho
w 
g
et
s 
de
ta
ch
ed
. 

17
 

8
g 

C
oa
l 

D
ur
i
n
g 
t
he
ir
 m
ee
ti
n
g 
wi
t
h 
t
he
 c
oa
l 
c
o
ns
u
me
rs
 
fr
o
m 
We
st
er
n 
a
n
d 

Ce
nt
ra
l 
re
gi
o
n 
at
 
Bo
mb
ay
, 
t
he
 C
o
m
mi
tt
ee
 
we
re
 
i
nf
or
me
d 
b
y 
t
he
 

c
o
ns
u
me
rs
 
t
ha
t 
t
he
 c
oa
l 
wa
go
ns
 
re
ce
i
ve
d 
b
y 
t
he
m 
C'
On
ta
in
ed
 
n
ot
 
o
nl
y 

c
oa
l 
b
ut
 
a 
si
ze
ab
le
 
q
ua
nt
it
y 
of
 
st
on
e, 
sh
al
e 
et
c.
 
T
he
 
Co
m
mi
tt
ee
 
we
re
 

u
n
ha
p
p
y 
t
o 
no
te
 
t
ha
t 
th
e 
co
ns
u
me
rs
 
we
re
 
ma
de
 
to
 
pa
y 
f
or
 
n
ot
 
on
ly
 

th
e 
co
st 
of
 
st
on
es
 
by
 
we
ig
ht
 
b
ut
 
al
so
 
fo
r 
it
s 
tr
a
ns
p
or
ta
ti
o
n 
th
ou
sa
nd
s 
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gO
 

C
oa

l 

of
 k

ilo
m

et
re

s. 
Th

e 
C

om
m

itt
ee

, 
th

er
ef

or
e,

 a
sk

ed
 u

le
 D

ep
ar

tm
en

t 
cf

 
C

oa
l 

to
 e

ns
ur

e 
th

at
 s

uc
h 

ex
tra

ne
ou

s 
m

at
te

rs
 w

er
e 

no
t 

su
pp

lie
d 

al
on

g 
w

ith
 t

he
 c

oa
l 

an
d 

tra
ns

po
rte

d 
th

ou
sa

nd
s 

of
 k

ilo
m

et
re

s 
bl

oc
ki

ng
 t

he
 

al
re

ad
y 

sc
ar

ce
 tr

an
sp

or
ta

tio
n 

ca
pa

ci
ty

. 
T

he
y 

w
er

e 
in

fo
rm

ed
 t

ha
t w

a-
sh

in
g 

th
e 

co
al

 c
ou

ld
 b

e 
th

e 
so

lu
tio

n 
to

 t
hi

s 
pr

ob
le

m
 b

ut
 it

 w
as

 a
 c

os
tly

 
pr

op
os

iti
on

. 
Th

e 
pl

ea
 o

f 
th

e 
D

ep
ar

tm
en

t t
ha

t 
th

e 
w

as
hi

ng
 o

f 
th

e 
co

al
 

w
ou

ld
. b

e 
un

ec
on

om
ic

al
 w

ou
ld

 n
ot

 a
pp

ea
r 

to
 b

e 
ap

pr
op

ria
te

 a
t 

th
is

 
st

ag
e 

as
 w

ha
t 

th
e 

C
om

m
itt

ee
 h

as
 in

 m
in

d 
is

 n
ot

 w
as

hi
ng

 o
f 

th
e 

co
al

 
bu

t 
on

iy
 p

re
lim

in
ar

y 
sc

re
en

in
g 

10
 a

vo
id

' s
to

ne
s 

et
c.

 
T

he
 C

om
m

itt
ee

 
fa

il 
10

 t
m

de
m

aa
d 

w
hy

 s
cr

ee
ni

ng
 (

no
t 

w
as

hi
ng

) 
of

 c
oa

l 
co

ul
d 

no
t 

be
 d

on
e 

at
 th

e 
co

lli
er

ie
s 

to
 e

ns
ur

e 
th

at
 s

uc
h 

ex
tra

ne
ou

s 
m

at
te

rs
 w

er
e 

sc
re

en
ed

 o
ut

. 
T

he
 C

om
m

itt
ee

 c
on

si
de

r 
th

at
 

th
e 

co
st

 
of

 s
cr

ee
ni

ng
 

sh
ou

ld
 n

ot
 b

e 
a 

m
at

te
r 

of
 d

is
pu

te
 b

et
w

ee
n 

th
e·

 co
ns

um
er

 
an

d 
th

e 
su

pp
lie

r 
as

 t
he

 s
cr

ee
ni

ng
 o

f 
st

on
es

, 
et

c.
 h

as
 t

o 
be

 d
on

e 
af

te
r 

re
ce

ip
t 

of
 th

e 
co

al
 a

t t
he

 c
oo

su
m

in
g 

en
d.

 T
he

re
fo

re
, s

cr
ee

ni
ng

 c
os

t h
as

, i
n 

an
y 

ev
en

t, 
to

· 
be

 
in

cu
rr

ed
. 

A
s 

su
ch

, 
by

 
sc

re
en

in
g 

th
e 

st
on

es
 a

t 
th

e 
lo

ad
in

g 
po

in
ts

 c
on

si
de

ra
bl

e 
co

st
 o

n 
tra

ns
po

rta
tio

n 
of

 s
to

ne
s 

co
ul

d 
be

 
sa

ve
d 

an
d 

sp
ac

e 
re

le
as

ed
 f

or
 c

ar
ry

in
g 

co
al

 i
n 

th
ei

r 
pl

ac
e.

 
T

he
 C

om
-

m
itt

ee
 d

es
ir

e 
th

at
 s

om
e 

m
et

ho
do

lo
gy

 m
us

t 
be

 e
vu

lv
ed

 a
t 

al
l t

he
 c

ol
li-

er
ie

s 
to

 s
eg

re
ga

te
 th

e 
ex

tr
an

eo
us

 m
at

te
rs

 fr
om

 t
he

 c
oa

l b
ef

or
e 

its
 lo

ad
-

i
n

g
.
·
 

. 

Th
e 

C
om

m
itt

ee
 f

ur
th

er
 n

ot
e 

th
at

 th
e 

no
n-

co
ki

ng
 c

oa
t 

us
ed

 
by

 
po

w
er

 p
la

nt
s, 

te
xt

ile
s 

m
ill

s 
et

c.
 i

s 
no

t 
be

in,
g 

su
pp

lie
d 

af
te

r 
w

as
hm

g 
by

 
th

e 
co

lli
er

ie
s. 

Th
e 

D
ep

ar
tm

en
t o

f 
C

oa
l 

ba
ve

 s
ta

te
d 

in
 th

is
 c

on
ne

ct
io

n 

0
\ .-



th
at

 t
he

 q
ue

st
io

n 
of

 b
en

ef
ic

ia
tio

n 
of

 n
on

-c
ok

in
g 

co
al
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